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- 	 F.RUv. No • 4 

(SEE RULE 42) 

CENTRAL 	DMINISTJIV TRIBUNAL 
GUW1-LAT I F3 EN: 

ORDER.SHEET 

riginal.Apecation No;- 	- 

No 	 .• I 

onteript petition N 	- 

Leie .,.pplecation No  

fla rre o j t h e 	 '-' 

JaDe of the hespondant()_,. 

Advocate f o r the 

Ae f o r t h e kospondat: -  

--- - 	 -- 

Ntes 	the kiegistry 	date 	CIer of the Tribunal 

j1.502005 	 counsel for the appli- 

m bw 	 1(Caflt is a1)sent. post on 18.5.2005., 

•i iofl 
d 	jC 

Otc 
Ck H•O; 1fr o b t 	

ice-Ch rman 
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/ coun
sel for the applicant is 1805.05. The  

/absent,, post the matter for AdMi8SiO 

on 1506.05. office will inform the 

,1 	,osting in this case to the counsel 

for the applicant in his Agartal 

j 	 address. 

WO, I 	 Vice-Ckiairmali 

IcS 	 C. F . 	 1* 

15.6.200 
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Post before the Division bench 
1.7,2005. 

Vice-C airman 
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O.A. 266/2003 
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Post on 8.7.05 for admission. 

C?31  
Vic e-Ch airman 

08.07.2005 	Heard Mr, M.K. Mazumdar, : 
learned counsel for the 

applicant and also Ms. U.Das, 

learned Addl. C.G.S.C. for th 

respondents. 

Admit. Issue notice to 

the respondents. 

Post on 10.8.2005. 

Written statement in the 

meantime. 	q7, 

044~51 	Vice-Chairman 
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Counsel for the applicant is 

present. Ms. U. Das, learned Mdl. 

C.G.S.C. for the respondents seeks 

further time to file written state-

ment. Post on 1.9,2005. 
1 

ICQ'.~'~ 
Manber 
	 ViceCha4rrnan 

12.9,2005 	Learned counsel for the applicant 

is absent. Ms.U.Das, learned Addl.C.G.S. 

C. for the respondents seeks for further 

&x time to file the written statnerx 

Post on 3.11.2005. No further 

chance. 

Vice-Chairman.. 

bb 

14. 11.2005 	Counsel for the applicant is 

absent. Ms. U. Das, learned Addi, 

C.G.S.C. for the respondents seeks 

for further time to file written 

stateiient. Post on 16.12.2005. 

Vice-€ha irman 
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c.unsel for the applicant is present. M 

U. Das, learned Addi. C.G.S.C, for the 

respondents seeks time for filing 

written sta-tQneflt. Post on 3e.12e09 

11  

Vice-Chairman 
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	 O.A.266/200 

Cw\ cL 

23.02.2006 

With respect to the Court order 
dated 31.01.2006 passed in O.A. No. 
266/2003, 1 hereby explain as follows: 

The OA. was initially received 
one copy by post from an Advocate of 
Tripura with several defects. However, 
this case was put up before the Hon'ble 
Court on 11.05.2005 with a detailed 
note and admitted on 08.07.2005. Mr. 
M.K. Majulndar, Advocate from 
Guwahati appeared on behalf of the 
applicant on that day. Vide office note 
dated 25.07.2005, Mr. Majumdar, 
Advocate has received the copy of the 
order dated 08.07.2005, but he has not 
taken steps to issue notices till date. 

On the:i other hand, Ms. U. Das, 
Acitil. C.G.S.C, for the respondent 
simply prays for time for filing 
written state±beitt vide orders dated 
10.08.2005, 1109.2005, 14.11.2005 
and 16.12 .20Q5 and never prayed to 
issue of notices. 

.4 
Ms.UDas, leaxned AdcU.C.Q5.Co 

submits that even though this Tribunal 

has directed to issue notice to the res 

pondents on 8.7 .2005, the Registry had. 
not done it, tIrefore the reepondenta 

could not litz get the O.A. and hence 

they cou'd not file written statement 

as yet. Registry is directed to explain 

as to why notices(A have not been issueC  

despite the fact that this Tribunal 
directed to do so. 

Considering the submissions made 

by the counsel for the respondents six 

weeks more time is granted to the res-

pondents to fi1e4 written statement, 

post on 3.3.2006. 

Vice-Chairman 
07 

63.$3.460 	The service repsrt for resp 

dents N..1 1 4 are as,aited,  Res- 

P•ndents N• 2 & 3 have filed the 

rittan statement. Liberty is 

given to the al cant to file 

re.inder ?sat 

Im 
	 Vices. Cha irrnan 

30.1 .2006k 

Registry, has again brought 
notices by an office notes dated 
11.11.2005 about the non-taking 
steps. : 28.4.2006 

Hence, the Registry presumed 
that the respondents might have got 
the copy of the O.A. through 
respondent!s counsel. 41. 

However,, notice will be issued as 
sqon as the steps received from the 
counsei for the applicant. 

Submitted for favour of necessary 
orders. 

Reply statement on behalf of 

respondents 2 £i3 are filed. Na.U.Das. 
Jearned Addt.C.G.$.co suizaits that 

she would like to have some more time 

to Eile reply statement on beh&f 

of respondent No.1. Let it be done. 
Post on 31.5 

Vice-Chairman 

DEPUTY REGISTRAR Jle- 
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Notes of the Registry 
	Date 
	er of the Iribufla 

130.3.07.' 	'N Counsel>Ythe appli 

fo?\o fi nder. p 

o 3 

Lflt prys 

>st the atter 

ç-Cha'ma 

30.3.07., 	Respondent No.2 & 3 has ubmitted the- 
written statement Four weeks time is 
given to the applicant to file rejoinder 
if any. Liberty is given to the other 

respondents to file written statemit, 
,post the matter on 30.4.07. 

im 	 vice-Chairman 

30.4.2007 	Ms.U.Das, learned Addl.C.G.S.C. 

- 	 '(. 	 submitted that reply statement has already

-c-A l 	been filed on behalf of Respondent Nos.2 

3. Post the case after two weeks for reply 

statement from other Respondents and also 

for rejoinder if any to the reply statement 

2o 3 	 already filed. 

Post on 15.5.2007. 

, 	

CD 

	

/ 4 	 Vice-C hal rman 
/?bb-, 18 .5 .07 	It is a matter of 2003. 

* /V' 	' post the matter after three weeks for 

sic 	 earing. Counsel for the parties are 
permitted to complete further pleading 

	

. if/c .JI7 7 	 if any. NO further adjournment f111 be 
granted. pest the matte on 7.6.07. 

Vice_Chairman 
im 	 c2. 

M' ftpi')kYK 
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7 .6 .2007 	Mr. M. K. Mazumdar, learned counsel 

for the Applicant wanted to get instruction 

from his bli,ent. Let it be done within three 
V 	

weeks, However this matter being a old 
V 	 one will be kept in the hearing list. 

VV 	 l 	
Post the case on 28.6.2007. 

Vice-Chairman 
V 	 /bb/ 
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 fortiLe tf].e rejo1er. tter 

.30.4.07., 
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_ 	 • 	
Vi Chairma 

AIL 

4-r 4 	3C.3.07. 	Respondent. NO.2 & 3 has submitted the 

written stcbnent • Pour weeks time Is 

given to the applicant to file rejoindê 

if anr. 74.berty is given to the other 

respon1ents to .  file written statemt* 
J 	WIr

post the matter on 30.4.07. 

Vice-Chairmaa 

l. 	 I  

	

30.4.2007 	MLLDas._J.arned AddLC.G.S.C. 

_ 	• 	 sibmitted that reply statement has alredv 
• t&- 	 1k 

been filed on behalf of Respondent Nos.2 & 
1Ne-QL 	r 	 I 

A 	
3. Post the case after two weeks for reolv . 

statement from other Resnondents and also 

I  

C.- 	 for rejoinder. if any to the rep'y statement 

ccL 	LtLt 	A9) 

lready filed. 

Post on 15.5.2007. 
CA(V \kLA_ 

Vice-Chairman 
Qih' 	 /bb 	 it is a matter of 2003. 

-- çtT'( 	WL19A 	 1sst the matter after three weeks for 

1earing. Counsel for the parties are 

1Sermitted to complete further pleadingS 

if any. NO further adj.urnmeat will be 

E'rY 	 ranted. post the matter on 7.6.07. 
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73.2007 	Mr. M. K. Mazumdar, learned counsel 
 

for thp Applicant wanted to get instruction 
V4 

/ 	 from his liént. Let it be done within three 
&A 	 •; 

	

I 	 weeks. However this matter being a old 

one will be kept in the hearing list. 

28.6.2007 

Ibbi 

• 	
2.72O07 

AA 

J 
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Post the case on 28.6.2007. 

Vice-Chairman 

None for the Applicant. Post the case 

011'2.7.2007 for disposal/dismissal. 

Vice - Chairman 
U 

U 

Let the case be posted on .6.7.2007. 

Learned counsel for the Applicant is 

specifically directed to produce the rule 

rgarding reckoning of State Govt. service 

ir the Central Govt. service as per CCS 

(çCA) Rules.. 

fJ 	Qk~ ~A 
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I 0 A No 266 of 2003 

Notes of the Registry 	Date 	 Order of the Tribunal 

	

6.7.2007 	Let the case be posted on 9.7.2007 in 

hearing list. 

Vice-Chairman 

/bb/ 

9.7.20 )7 	leard Mr M. K. Mazumdar, learned 

couns 1 for the applicant and Miss U.Das, 

learne I AddLC.G.S.0 for the respoadents. 

Hearii g concluded. Judgment reserved. 

Vice-Chairman 

pg 

	

27.7.07 	Judgment delivered in open Court. 

Kept in separate sheets. Application is 

;1 rrP 	 allowed. No Costs. 	
/ 

Vice-Chairman 

hn 



compiled at Jounpur iiencn ower DCI!UIRS 

Whether their Lordships wish to see the fair copy 
of the Judgment? No 

ice-Chairman 

I 
CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. No.266 of 2003 

DATE OF DECISION:.7.2007 

;hri Madhusudan Das Gupta 
..................................................................Applicant/s  

i4rJM.K.Mazumdar 

......................................................Advocate for the 
Applicant/s. 

- Versus - 
.O.I.&Ors 

...............................................................Respondent/s  

4sU.Das, Addl.C.G.S.C. 
............................................................Advocate  for the 

Respondents 

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

Whether reporters of local newspapers may be allowed to 	No 
see the Judgment? 

	

2. 	Whether to be referred to the Reporter or not? ?6'slNo 

	

. 	Whether to be forwarded for including in the Digest Being 
1 	 i 	 - 	- 	- -. t. - - 1) 	 Q4K1r 

4. 
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1 	CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 266 of 2003. 

Date of Order: This, the 	day of July, 2007. 

THE HON' BLE MR. K. V. SACHIDANANDAN, VICE CHAIRMAN 

hri Madhusudan Das Gupta 
etired Selection Grade (Wing Coach) 

}t/o Jayanagar 
rear Upendra Vidyabhaban 
4gartala, West Tripura. 

Applicant. 

Advocates Mr.C.Sinha, Mr.M.K.Mazumda 

- Versus- 

The Union of India 
represented by the Secretary 
to the Human Resource Department 
New Delhi. 

The Director General 
Sports Authority of India 
J.N.Stadium, Lodhi Road Complex 
New Delhi - 110 003. 

The Director in-Charge 

	

1 	Sports Authority of India 
Salt Lake City 
Netaji Subhash Eastern Centre 
Calcutta-98 
PIN:-700 098. 

	

4 	The Director 
of Youth Programme, Tripura 
now renamed as the Director 
of Youth Affairs & Sports 
Govt. of Tripura. 
Agartala, West Tripura. 

B Ms.U.Das, learned Addi. C.G.S.C. 

Respondents. 
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ORDER 

SACHIDAN1NDAN. K.V., (V.C.): 

The Applicant was initially appointed as 

Social Education Worker under the Director of 

Education, Govt. of Tripura on 03.04.1963 and he 

joined as such on 08.04.1963. Thereafter, in 

continuation of his service he was appointed to the 

post of Physical Instructor and joined in the said 

post on 08.05.1970 (FN) . Thereafter, he got an offer 

Of appointment to the post of Coach (Swimming) under 

the Sports Authority of India on 30.04.1973 and he 

joined in the post on 15.06.1973. According to him, 

he served the Govt. of Tripura, first, under the 

Director of Education w.e.f. 08.04.1963 as Social 

Education Worker and then as Physical Instructor 

inder the Directorate of Youth Programme w.e.f. 

08.05.1970 to 14.6.1973. He was promoted to Coach 

Grade-Ill and confirmed as such vide Office Order 

No.1558 dated 21.11.1977. His name was placed at Si. 

No.91. Thereafter, he was promoted to Coach Grade-TI 

w.e.f. 01.01.1980 which will be evident from the 

seniority list wherein his name figured at Si. 

No.54. He was further promoted as Coach Gr.-I in the 

pay scale of Rs.3000-4500/- vide order dated 

L_ 
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28.02.1992 	(Annexure-8) . 	Applicant was 	finally 

promoted as Coach (Selection Grade) vide order dated 

18.12.2000 in the pay scale of Rs.12,000-375-

16,500/- and he joined the said post on 01.12.2000. 

On his appointment as Coach (Swimming),, the 

Applicant was supposed to join in Trivandrum, Kerala 

on lien service from Govt. of Tripura. But the Govt. 

of Tripura requested the National Institute of 

Sports, Pathiala, Punjab to allow him to join in the 

Netaji Subhas Regional Coaching Centre, which is 

under the control of National Institute of Sports, 

Pathiala. The Govt. of Tripura allowed the Applicant 

to join in the said Institute for two years on lien 

service and accordingly he joined as Coach. 

(Swimming) on 15.6.1973 in Netaji Subhas Regional 

Coaching Centr.e, Agartala. He was absorbed and 

.confirmed after completion of two years lien service 

in the post of Coach (Swimming) Grade-Ill w.e.f. 

15.6.1975. The Applicant submitted a representation 

dated 2.8.1993 (Annexure-lO) to the Director 

General, Sports Authority of India, New Delhi 

through proper channel. for counting the period 

w.e.f. 8.4.1963 to 14.6.1973 for pensionary benefit 

which was forwarded vide letter dated 26.8.1993 

(Annexure-li) . The Applicant retired from service on 
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superannuation on 28.2.2002 but the Respondent did 

not count the said period for pensionary benefits 

i.e., the period w.e.f. 08.04.1963 to 14.06.1973. 

The Finance Department, Ministry of Finance issued a 

Memorandum No.F.8(5)-FIN(G)/80 dated 4.9.1990, which 

is accepted by the Govt. of Tripura also, allowed to 

count past service and the Applicant submitted that 

the same will apply in the case of applicant. The 

Applicant submitted a Demand Notice dated 12.4.2003 

(Annexure-17) through Advocate for reckoning his 

past service i.e., from 08.04.1963 to 14.06.1973 for 

the purpose of pensionary benefits but the same also 

yielded no result. The Govt. of Tripura issued 

Memorandums dated 23. 12.1971 (Annexure-18), 

15.01.1987 (Annexure-19) and 09.10.1986 (Annexure-

20) whereby simplification of adjustment of accounts 

of allocation of leave salary/pension between the 

State and Central Govt.s were made. Aggrieved by non 

• counting aforementioned period for the purpose of 

pensionáry benefits, Applicant has filed this O.A. 

seeking the following main reliefs:- 

'8.iv) to direct the respondents to count 
the past service rendered by the 
applicant as SEW and P/S with 
effect from 8-4-1963 to 14-6-1973 
under Deptt. of Education and 
Deptt. of Youth Programme, Govt. of 
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Tripura 	for 	the 	purpose 	of 
pensionary 	benefits 	including 
gratuity. 

to direct the respondents to 
recalculate the pensionary benefits 
counting the past service with 
effect from 8-4-1963 to 14-6-1973. 

to make payment of arrears of 
pension and gratuity within a 
period to be decided by the Hon'ble 
Tribunal." 

2. 	The Govt. of Tripura had not made any 

representation. The Respondent Nos. 2 & 3 have filed 

detailed reply statement contending that the 

Applicant was appointed as Swimming Coach in the 

Coaching Wing of Sports Authority of India from 

15.6.1973 and retired from Sports Authority of 

India, Netaji Subhas Eastern Centre, Kolkata on 

28.02.2002. After verification of the personal file 

& Service Book, no record or information is 

ascertainable as being recorded the Applicant's past 

service during the period 8.4.1963 to 14.6.1973 

which could go to show that the Applicant served in 

Sports Authority of India 'in continuation' of his 

earlier service. There was no continuity of his 

earlier service since he was given fresh appointment 

and therefore the disputed period cannot be reckoned 

for pensionary benefits of the Applicant. It appears 
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from the Anneuxure-lO that the Applicant had worked 

as a Physical Instructor under the Govt. of Tripura 

for the period from 8.4.1963 to 14.6.1973 and the 

Applicant had already withdrawn his total amount 

from his G.P.F. and had totally detached from the 

service of the Education Department, Govt. of 

Tripura. The claim of the Applicant that his total 

service may be counted and recorded under the Sports 

Authority of India from 8.4.1963 to 14.6.1973 for 

getting alleged full pensionary benefit is 

misguided, invalid and not sustainable. Therefore, 

question of giving such benefits does not arise. 

Respondents denied that the memorandums mentioned in 

paragraph 2 of the O.A. are applicable in 

Applicant's case and he is not entitled to get the 

past service counted purported to have served under 

the Govt. of Tripura. It appears from Annexure-18 of 

the O.A. that Article 418(b) of CSR provides that, 

in order to entitle an employee to get his past 

service counted for consequential benefits in his 

present service the order accepting the resignation 

of the employee should clearly indicate that the 

employee is resigning for joining another 

appointment with proper permission and that the 

benefits under the said Article will be admissible 
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to him. The contents of the said order should also 

have to be noted in the Service Book of the employee 

with proper attestation. In the case of the present 

Applicant, there is no document/order/sanction on 

record to show that the Applicant had resigned from 

earlier service to join the service under Sports 

Authority of India with proper permission in order 

to enable him to avail of the benefit under the said 

Article. The Applicant was given fresh appointment 

and hence his claim for counting the alleged past 

service cannot be acceded to. In the circumstances, 

the O.A. is liable to be dismissed, claimed the 

Respondents in their written statement. 

3. 	I have heard Mr.N.K.Mazumdar, 	learned 

•counsel for the Applicant and Ms.U.Das, learned 

Tddl. C.G.S.C. for the Respondents. Learned counsel 

for the Applicant would argue that the Applicant is 

entitled to get counted the period he served under 

the Govt. of Tripura for the purpose of pensionary 

benefits as per Rule 14 of the CCS (Pension) Rules, 

1972. Learned counsel for the Respondents, on the 

other hand, argued that the Applicant had left the 

State Govt. service without their knowledge and has 

joined Sports Authority of India of his own as fresh 
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hands for better prospect. In fact, at the time of 

joining, Central Govt. service he had not disclosed 

that he was a State Govt. employee. His application 

was not forwarded through proper channel. Therefore, 

no Rules or O.M.s as claimed by the Applicant are 

applicable in his case. 

4. 	I have given due consideration to the 

arguments, pleadings, materials and evidence placed 

on record. From the records submitted by the 

Applicant it is borne out that he had worked from 

08.04.1963 to 14.06.1973 as Social Education Worker 

and Physical Instructor under the Government of 

Tripura. The claim of the Applicant is that as per 

rules, he is entitled to get the pensionary benefits 

for the aforesaid period also, therefore, the period 

from 08.04.1963 to 14.06.1973 should be reckoned for 

that purpose. Now, we are analyzing the legality of 

such claim. Before getting into the legal aspect of 

:the case, it is pertinent to note that Annexure-4 

letter 30.04.1973 offering appointment as Coach was 

issued to the Applicant in his residence address, 

not in the official address and in the said letter 

the following conditions were made:- 

"2. TENURE OF POST: 
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Your appointment is temporary. 
Your services can be terminated at 
any time by one month's notice on 
either side, viz, the appointing 
authority or the appointee, without 
assigning reasons. Your services 
can also be terminated without 
notice and forthwith or before the 
expiry of the stipulated period of 
notice by making payment, in lieu 
of notice, of a sum equivalent to 
the pay for full period of notice, 
or the unexpired portion thereof. 
You may also leave the service 
without notice by depositing the 
similarly the pay equivalent to the 
notice period of one month or the 
unexpired portion thereof." 

Annexure-4 letter does not whisper anything about 

the State Government service of the Applicant. The 

joining report dated 15.06.1973 of the Applicant at 

Annexure-5 also does not reveal anything about his 

earlier service. No document, as such, is 

discernible to show that the Applicant had been 

appointed as Coach (Swimming) considering his State 

Govt. service. 

5. 	On 2.8.1993 (Annexure-lO), the Applicant 

had made a representation before the Respondent No.2 

through proper channel praying for counting the 

period he worked under the Govt. of Tripura. For 

better elucidation, the last paragraph of the said 

letter is reproduced herein below:- 
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So, I pray to your kindseif 
that I have decided to deposit the 
total amount of G.P.F. drawn by me 
for the period of my service under 
Education Directorate Govt. of 
Tripura to your administration 
after getting the green signal for 
your kind end. So that my total 
service may be counted and recorded 
under S.A.I. administration from 
8.4.1963 to 14.6.75 get the full 
pension benefit of my service as in 
the Case of Central Govt. employees 
for which I shall be grateful to 
you." 

The said representation was forwarded vide Annexure-

11 to the Respondent No.3 for necessary action. 

Applicant claimed that thereafter also he pursued 

the matter but the Respondents had not replied to 

his request. The Applicant has retired from service 

on superannuation w.e.f. 28.02.2002. Learned counsel 

for the Applicant has taken my attention to 

Annexure-14 Memorandum dated 5.12.1989 issued by the 

Asstt. Controller General of Accounts, Deptt. of 

Expenditure, Govt. of India wherein the system of 

sharing pension liability has been settled, relevant 

portion of which is quoted as under:- 

The 	Controller 	General 	of 
Accounts O.M. No.14(5)/86/TA/1029 
dated 9.10.1986 seeks to dispense 
with the system of sharing pension 
liability between Central and State 
Governments, as contemplated in 



I 	 11 

Appendix-8-B-IV of Account Code 
Vol.1. It would, therefore, be 
naturally applicable to all cases 
where the system of apportionment 
of pension liability was in vogue 
prior to its issue i.e. in respect 
of both permanent and temporary 
employees of the Central/State 
Government, as the case may be." 

Learned counsel for the Applicant annexed an order 

dated 27.04.2001 (Annexure-16) with the O.A. passed 

'by the Secretary, Govt. of Tripura, whereby the 

period of past service rendered by another employee 

.1 in the P&T Department' was directed to be counted as 

qualifying service for the purpose of all pensionary 

benefits to him pursuant to the orders of the 

Hon'ble Gauhati High Court passed on 26.03.2001 in 

C.M. Appeal No. 69/2001 in C.R. Case No.320/1995. 

The operative portion of the judgment (Annexure-15) 

passed by the Hon'ble Gauhati High Court in C.M. 

Appeal No. 69/2001 in C.R. Case No.320/1995 is 

quoted below:- 

From the records available as 
mentioned above, I am of the 
considered opinion to hold that as 
on 1.9.71 the date when the 
petitioner joined in the present 
department, he had 75 days' Earned 
Leave in his credit. Now, the 
present department of the 
petitioner will be in no difficulty 
to calculate the leave encashment 
benefit of the petitioner treating 



12 	 95' 

only 75 days earned leave he 
carried forward at the time of 
absorption in his present 
department. 

So far the half average pay 
leave is concerned, from the last 
entry made in the service book of 
the petitioner showing verification 
from 1.4.70 to 31.8.71, it appears 
that the petitioner never availed 
any half average pay leave. This 
being the position, I have no 
hesitation to take into 
consideration the Annexure-P-1 as 
correct and thus from Annexure-P-1 
it transpires that on the date when 
the petitioner's service has been 
brought here under his present 
employer w.e.f. 1.9.71, he carried 
with him 138 days' half average pay 
leave. So that 138 days' half 
average pay leave may be credited 
to the petitioner in granting his 
leave encashment benefit. However, 
the learned counsel appearing on 
behalf of the respondents submits 
that to avoid any future financial 
complication, the petitioner may be 
asked to furnish an Indemnity Bond 
binding himself and his legal heirs 
to re-pay an overdrawal 
subsequently detected. The 
submission appears to be genuine 
and bonafide. 

In view of the aforesaid, the 
order dated 22/12/2000 passed by 
this court in W.P.(C) No.320/95 is 
modified as follows:- 

The 	petitioner's 	past 
service from 3.3.63 to 31.8.71 be 
counted 	in 	calculating 	his 
qualifying service for the purpose 
of retrial benefits; 

So 	far 	the 	leave 

	

of 	the encashment 	benefit  
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petitioner 	is 	concerned, 	the 
authority shall count 75 days as 
un-utilised Earned Leave and 138 
days as un-utilised half average 
pay leave at his credit as on 
31.8.71; 

The petitioner is to execute 
an Indemnity Bond for the amount of 
leave encashment corresponding his 
138 days' half average pay leave 
before receiving the payment to the 
satisfaction of the competent 
authority. 

With the above observations 
and directions the Civil Misc. 
application is disposed of." 

	

According to the Applicant, 	being similarly 

situated, the aforesaid order 26.3.2001 of the High 

Court is applicable in his case. His Demand Notice 

dated 12.4.2003 (Annexure-17) submitted before the 

Respondents yielded no results. In the Memorandum 

dated 23.12.1971 (Annexure-18) passed by the Under 

Secretary to the Govt. of Tripura it is stated, "it 

has been decided that in cases of the above type the 

order accepting the resignation should clearly 

indicate that the employee is resigning to join 

another appointment with proper permission and that 

the benefits under CSR 418(b) will be admissible to 

him. The contents of the above letter should also be 

noted in the service books of the individuals 

concerned under proper attestation." From the 

k---- 
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materials on record it appears that the Applicant 

had joined the service of the Central Government 

with due permission and his resignation was accepted 

which will be reflected in the service book. The 

specific case of the Applicant that he has joined 

the Central Govt. Service having a lien and he was 

absorbed as Coach (Swimming) after completion of 

lien service w.e.f. 15.6.1975 vide Office Order 

No.1558 dated 21.11.1977. According to the 

Applicant, he took diploma in Coaching from N.IS., 

Patiala for the session 1971-72 and joined as Wing 

Coach (Swimming) Grade-Ill under N.I.S. on lien 

basis and posted at N.S.R.C.C., Agartala, Govt. of 

Tripura on 15.6.1973 by fulfilling all the 

requirements needed for the purpose. In that 

circumstance, I do not think that any specific 

permission for resignation and empty formality are 

required as far as the Applicant is concerned. If 

his appointment is on lien basis the Applicant is 

entitled to get the benefits. Therefore, the 

contention of the Respondents that resignation 

should clearly indicate that he is resigning another 

department with proper permission does not arise in 

this case. Before joining Central Govt. service 

under Sports Authority of India as Coach (Swimming) 
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the Applicant was serving initially under the Deputy 

Director (Youth Programme), Tripura as Physical 

Instructor. Both are correlated with sports 

activities. It is not altogether a different nature 

of job, therefore, it can only be in continuation of 

the earlier job. Learned counsel for the Applicant 

has taken my attention to Rule 14 Clause (6) 	of the 

Swamy's CCS (Pension) Rules, 1972 which is 

reproduced herein below:- 

(6) Counting of temporary service 
under the State/Central 
Governments.-l. The Government of 
India have been considering in 
consultation with the State 
Governments, the question of 
sharing on a reciprocal basis, the 
proportionate pens ionary liability 
in respect of those temporary 
employees who had rendered 
temporary service under the Central 
Government/State Governments prior 
to securing posts under the various 
State Governments/Central 
Government on their own volition in 
response to advertisements or 
circulars, including those by the 
State/Union Public Service 
Commissions and who are eventually 
confirmed in their new posts. It 
has since been decided in 
consultation 	with 	the 	State 
Governments that proportionate 
pensionary liability in respect of 
temporary service rendered under 
the Central Government and State 
Governments to the extent such 
service would have qualified for 
grant of pension under the rules of 
the respective Government, will be 
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shared 	by 	the 	Governments 
concerned, on a service share 
basis, so that the Government 
servants are allowed the benefit of 
counting their qualifying service 
both under the Central Government 
and the State Governments for grant 
of pension by the Government from 
where they eventually retire. The 
gratuity, if any, received by the 
Government employee for temporary 
service under the Central or State 
Governments will, however, have to 
be refunded by him to the 
Government concerned. 

2. The 	Government 	servants 
claiming the benefit of combined 
service in terms of the above 
decision are likely to fall into 
one of the following categories:- 

Those/who . 	having 	been 
retrenched from the service of 
Central/State 	Governments 
secured on their own 
employment under State/Central 
Governments either with or 
without interruption between 
the date of retrenchment and 
date of new appointment; 

Those 	who 	while 	holding 
temporary 	posts 	under 
Central/State 	Governments 
apply 	for 	posts 	under 
State/Central 	Governments 
through proper channel with 
proper 	permission 	of 	the 
administrative 	authority 
concerned; 

Those 	who 	while 	holding 
temporary 	posts 	under 
Central/State 	Governments 
apply 	for 	posts 	under 
State/Central 	Governments 
direct without the permission 
of 	the 	administrative 
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authority concerned and resign 
their previous posts to join 
the new appointments under 
State/Central Governments. 

The benefits may be allowed to 
the Government servants in 
Categories (1) and (2) above. Where 
an employee in Category (2) is 
required for administrative 
reasons, for satisfying a technical 
requirement, to tender resignation 
from the temporary post held by him 
before joining the new appointment, 
a certificate to the effect that 
such resignation had been tendered 
for administrative reasons and/or 
to satisfy a technical requirement, 
to join, with proper permission, 
the new posts, may be issued by the 
authority accepting the 
resignation. A record of this 
certificate may also be made in his 
Service Book under proper 
attestation to enable him to get 
this benefit at the time of 
retirement. Government servants in 
Category (3) will obviously, not be 
entitled to count their previous 
service for pension." 

He further drawn my attention to Rule 14, Clause 8 

of the said Rules, which is also quoted herein 

below: - 

"(8) Counting of service under 
State Governments - sharing of 
pension liability dispensed with.-
The orders contained in this 
Department's Letter No.3 (20) /Pen. 
(A)/79, dated 31-3-1982 (Decision 

(6) above) and Ministry of Finance 
O.M. No.3 (38) E. V(A)/74, dated 
30-6-1976 (Decision (7) above) lay 
down the procedure for counting of 

L, 
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the service rendered by a Central 
Government 	employee 	in 	State 
Governments. 	This 	reciprocal 
arrangement is, however, not 
applicable in the case of certain 
specified State Governments. 

A doubt has been expressed in 
the above 	context about the 
applicability of the orders 
contained in Ministry of Finance 
O.M. No. 14(5)/86/TA/1029, dated 9-
10-1986 (Decision (5) above) which 
dispenses with the sharing of 
pension and leave salary liability 
between Central and State 
Governments. The matter has been 
considered in consultation with the 
Ministry of Finance (Department of 
Expenditure), Controller-General of 
Accounts. It is clarified that 
according to the provisions of 
Part-A (Introductory) of Appendix-5 
to Government Accounting Rules, 
1990, the liability for pension 

•1 including gratuity should be borne 
in full by the Central/State 
Governments to which the Government 
servant permanently belongs at the 

• time of retirement. These 
provisions do not exempt any State 
Government from the applicability 
of the reciprocal arrangement which 
dispenses with sharing of pension 
liability. However, in the matter 
of processing proposals for 
counting of service rendered by an 
employee in the State Government, 
the procedure laid down in O.M. 
dated 31-3-1982 (Decision (6) 
above) and 30-6-1976 (Decision (7) 
above) would continue to be 
followed. 

Ministry of Defence, etc., are 
requested to clarify this position 
to all concerned authorities under 
their administrative control." 
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•Learned counsel for the Applicant drawing my 

attention to a decision of the Hon'ble Supreme Court 

rendered in the case of M.C.Dhingra vs. Union of 

India & Others reported in (1996) 7 SCC 564 

submitted that the earlier service rendered under 

the Govt. of Tripura has to be reckoned for the 

purpose of granting pensionary benefits. 

Respondents' contention that the rules and judgment, 

as aforesaid, are not applicable in this case since 

the Applicant was given a fresh appointment, cannot 

be acceded to for the reasons stated above. The 

Applicant has already made his willingness to 

deposit the G.P.F. amount he has already drawn from 

the State Government. The fact that the Applicant's 

claim put forth in 1993 itself i.e., more than nine 

years before the retirement has not been responded 

till date shows the lackadaisical attitude of the 

Respondents. The Hon'ble Calcutta High Court in a 

celebrated decision rendered in the case of Union of 

India vs. Akshaya Kumar Mondal reported in 2003(7) 

SLR (Calcutta) 229 declared that pension is not a 

bounty, it is a premium paid to an employee for his 

past service. 
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6. 	Considering entire aspects of the case and 

the legal position, as discussed above and the 

submissions made on behalf of both sides, I am of 

the view that the period the Applicant had rendered 

under the Govt. of Tripura has to be reckoned for 

granting of pensionary benefits. For that purpose, I 

direct the Applicant to refund the G.P.F. amount he 

had earlier drawn from the' Govt. of Tripura and 

thereafter the Respondents shall reckon the period 

from 08.04.1963 to 14.06.1973 for the purpose of 

granting pensionary benefits to the Applicant. It is 

made clear that the benefits shall be given to the 

Applicant only from the date of receipt of this 

order. In other words, the Applicant will not be 

entitled for any arrears and the benefits will be 

given notionally, and for the pensionary benefits 

(no gratuity) alone. 

The Original Application is allowed to the 

extent indicated as above. There will be no order as 

to costs. 

(K. V. SACHIDANANDAN) 
VICE CHAIRMAN 

/BB/ 
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$1 MS. 	Date particulars 	 Annexure 

 3.4.1963 Appointed as SiCial 	Annexure I. 
ixation Officer 	Page 	11. 

•  8.4.1963 Joining Report 	 Annexur. Q  2. RE 
page e 13 

 30.4.1973 •Appointed *0 full time 	Annexure 4 
C.achinswiming 	 page15. 

 21414977 prom•ted to the pest of 	Annexure 	5 9  
Grade = III 	 Page 	18 

54 0100101980 promoted to Coach 

6. 20.02.1992 promoted to Coach 	Annexure 8. 
Grade - 1 	 page - 20. 

.7. 13.08.2001 promoted Coach 	 Annexure - 9, 
axa*ax,(selection Grade) 	Page - 23. 

8. 02.0841993 Prayer for confirmation 	Annexure 100  
of service 	 page 	24. 

• 	99 26.084993 Forwarding of application Annexure:-' 11. 
• by Respondent No • 4 	Page 	25. 

10. 28.02 .2002 Retired from service 	Arulexure 12. 
- - 	 Page 	26. - 

11. 04.09.1990 Memorandum issued by 	Annexure 13 
Finance Officer and 	page .'27. 
Deputy secretary. Govt. 
of Tripura for allocation 
of leave sa1ay and pension. 

The matter still ebing not 
finalised the applicant has 

approached this Tribunal with a 
prayer to grant pension and 

•ther benefits counting his past 
servce with effect from 8.4.1963 
to 14964973. 

Piled by 

I 
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In the Central Aciminitrative Tribunal 

Gauhati Bench 

Case No QA 	of 2003. 

hri M1husu&a.n Das Gupta, 

Retire1 Selection Graeie (Wing Coach), 

Resident of Joynagar Near Upenr 

Viiyabhaban, Agartala, West Tripur. 

Versus 

Union of India, represented by the 

Secretary to the Human Resource 

tepartment, New Dihi, 

The Director Gcnral, 

Sports Authority of In&ii, 

J,N, Staiium, Lodhi Road Complex, 

New Delhi - 110 003 

The Director in-Charge r  

Sports Authority of In1ia, 

Salt Lake City, Nctaji Subhas Eastern 

Centre, Calcutta 98 1  PiN- 700 098. 

Contd.. . .p/2. 

1 
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4) The Director of Youth Programe, Tripura 

now renamed es the DirQctor of Youth 

Affairs & Sports. Govt, of Tripura, 

Agartala ,, West Tripur. 

.Rcspon1ent, 

AN ID 

In the rnattr of :- 

An application )d1s 19 of the Arninistrtive 

Tribunal Acts  1985, 

Details of Application 

1) Facts of the case : 

(a) That the applicant was appointed in the post 

of RR2 aR2 SEW un.er Director of Education, Govern- 

( 

Lmt 
0 	a vic Memo NoF2(23)-DE/63 ate 

3-4-1963 and he joint in the post on 8-4-1963. 

Thereafter? the applicant was appointed 

in continuation of his earlier txxk~akkaR service o  

~>~ the pst of Physical Instructor an joinl in this 

post oth May, 1970 (ForenOon) an•i1 his joining 

report was accepted by vie 0rr NøF.20(1-16)-DE/64 

4atcd 15th May, 1970 issue. by Deputy Dirctor(Youth 

Programme) t  Tripura. 

CDntII. ..  
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The copy of the OrGer 01ateal 3-4-1963, 

k€2 8-4-1963 and 15-5-1970 are annexeó 

herewith and markci as Anriexure-1, 2 and 3 

respectively,  

(b) That the applicant served in the Directorate 

of Youth Programme, Govt. of Tripura with effect 

from 8-4-1963 as SEW and with effect from 8-5-1970 

he served as Physical Instructor in continuation of 

earlier service Thereafter the applicant got an 

offer of appointment in the post of Ceach (Swimming) 

under the Sports Authority of In!ia vie Or1er No, 

34-4(PP)/73/1\TIS dated. 30-4-1973 anit he joinel in the 

post of Coach (Swimming) on 15-6-1973 forenoon and 

the Joining report tate4 15-6-1973 was forwarded by 

the Authority to Dy, Superintenant, Agartala, Phy-

sical E1ucatin The applicant sexveid under Govern-

ment of Tripura with effect from 8-4-1963 to 14-6-73 

as SEW/Physical Instructor.  

The copy of the appointment letter dated 

30-4-1973 and joining report dated. 

15-6-1973 in the post of Coach (Swimming) 

are Pnnexed herewith anI mark' as Annex-

ure-4 and 5 rspective1y. 

Contd. . 
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(c) 	herfter the applicant was promoted 

to the post of Coach Gra'ñe-IIi ant confirmed in the 

post of Coach Gr&e-III vide Office Or4ier No4558 

21-11-1977. His n4_rne is picedI in Sl.No,91. 

Ther1!aftcr he was prcmot to Coach Grae-II with 

effect from 1-1-1980 which will be evident from 

lx the seniority 1ist, His nrne is placei in Si. 

No t  54 L. 

The copy of the Order 4atei 21-11-1977 

and Seniority List as on 1-1-1993 are 

annexed herewith and marked P.s Annex-

ure-6 and 7 respectively, 

('i) 	Thereafter, the appiicnt was promoted 

to Coach (Swiming) Gra1e-I in the pay scale of 

Rs.3000-4500/- vi(e Order No.5555/92 iated 28-2-92 

and promotion effect was given with effect from 

28-2-1992. 

The copy of the Order data 28-2-2992 

is annexe., herewith ant marked as 

Annexure-8. 

(e) 	That thereafter, the applicant was pro- 

moted to the post of Coach(Selection Grate) vide 

Critd...p/5. 

* 
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Or.er No.38-1/CS/DPC/SAI/2K/1713 dater& 18-12-2000 

issued by Sperts Authority of in1ia in the pay 

scale of Rs,12,000-375-16,500/- ani he joinR in 

th post of Coach (Selection Grade) on 1-12-2000 

(Førenoon). This was communicate& to tho applicant 

vie or1er 4atei 13-8-2001. 

The copy of the Oreier tc 13-8-2001 is ann- 

exed herewith ant rnark4I as Annexure-9. 

(f) 	That the applicant was supposeA to join in 

Trivnlrum2  Kerala at initial stage on lien service 

from Govt. of Tripura. But the Govt. of Tripura r-

quested the National Institute of Sprts, Pathiala 

Punjab to allow him to join in the Netaji Subhas 

cgional Coaching Centre, Agartala which is uner 

the control of National Institute ®f Sperts, Pathia 

Ia. Govt. of Trioura allowed the applicant for 2 

years in the. said Institute on lien service an 

accordingly joined in service as Coach(Swimming) on 

15-6-1973 in Notaji Subho-Is lgional Coaching CntrQ, 

Agartala 1  West Tripura.  

.Th?reafter, the applicant wS absorbeei anI 

confirme4 after completion of two years lien service 

in the post of Coach(Swimming) Gre-III with effect 

Contcl. . .p/6. 
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from 15-6-1975 vie order N.1553 4ated 21-11-1977 

(Annexure-6) issueI by tho Directr Nation1 In-

stitute of Sports .Pathiala 1  Punjb. 

That the applicant served unIer Govt. of 

Tripura with effect from 8-4-1963 to 14-6-1973. 

The appiicn.t submitted a petition iate4 2-8-1993 

to the Director General,1 Sports Authority of 

Initia, New Delhi for countthg the priod with 

effect from 8-4-1963 to 14-6-1973 for pensionry 

bane fits • Thci petition was forware by the autho-

rity .vi1.e Memo No.PF-201/SAI/EC/8640 ate 26-8-93 

But the responent a 	tid not give ny reply of 

the petition. 

The copy of the petition iatmi 2-8-1993 and 

forwarding letter datei 26-8-1993 are ann- 

-exet herewith ari1 mark1 as Annexuree- 10 

and 11 respectively. 

That the applicant has gone on retirement/ 

superannuation with effect from 28-2-2002(A/N) 

vide Order to.675/2002 issues by the Director in 

charge, Sports Authority of India, Netaji Subhas 

Eastern Centre. But the responLent did not count 

the said perio for pensionary bnQfits i.e. the 

Cent. p/7. 
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peri.d with if fect from 8-4-1963 to 14-6-1973. 

The c.py of the Order N.,675/2002 dat.d 

28-2-2002 is annexed herewith and marked 

as Annexurs12. 

a) 	That the Finance D.partment, Ministry if. 

Financi issued a Memo N..F.8(5)-FIN(G)/80 dated 

4-9-1990, which is accepted by Govt. 

of Tripura also, a.U.wed to ceunt past service 

and this will apply in the case if applic*nt. There-

after1  also an.ther mem. dated 5-12-189 issued by 

Dsptt. of Expenditure, •ffice if the C.ntr.]lir 

General if Acc•unts and this Memo also will apply 

in the case of present applicant and by these memss 

the applicant is entitled to get his past service 

served under Gevt. if Tripura with effect from 

8-4-1963 t. 14-6-1973 for pensi.nary benefits, 

The copy of the Meme dated, 4-9-1990 with 

and Mimi  dated 5-12-1989 are annexed hero-

with and marked as Annexuns- 13 and 14 

respectively. 

That the M•n $ le Gauhati High Court in a 

case Shri Samir Ch. Saha Vrs. the State of Tripura 

and ethers (c.R. 320/95 and CM Appl. 69/2001 ) 

allewed c.unting of past service via. Order dated 

26-3-2001. In this case said Shri Samir Saha ser-

ved in Central Gevernrn.nt with effect from 3-3-1963 

to 31-8.4971 as Telephene Operatar. He j.ined in 

C.nti. . .p/8. 
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the Tripura Government with effect from 1-9-1971. He 

caine after resignation but this z&g resignation was 

ttcated as Technical resignation. The resp.ndent 

was directed to count. the past service of Shri 

Samir Ch. Saha and sanctioned the relief by Stat. 

of Tripura vide Order dated 27-4'-2001. Therefere 

the applicant's case is covered by the said order 

dated 26-3-2001 in CM Appl. 69/2001 arising out of 

C.R.320/1995. The aJve .rder was passed relying 

upon the decisi•n reported in AIR 1994 SC 592, Para 
.......- 

10 wherein past service was counted for pension. 

(  

The copy of the Order dated 26-3-2001 and 

Order dated 27-4-2001 are annexed herewith 

and marked as Annexurei-15 & 16 respectively. 

4) 	That the applicant suJmittsd a Demand N.tics 

dated 12-4-2003 through his Advicats upon the res-

p.ndents but the respondent did not giv, any reply 

of the N.tice. 

The copy of the Notice dated 1 2.-4-2003 is ann-

x.d herewith and marked as Annexure-17 9  

A) That Under Secretary to the Govt. of Tripura 

issued Memo dated 23-12-1971. Memo dated 15-1-1987 

and 9-10-1986 and Jy those memos simplificati.n of 

adjustment of accounts of allocation of leave sala- 

ens ion Jetween State and Central Govt. have 

made. 

The copy of the Mom. dated 2312.4971, 

15-1-'1987 and 9-10-1986 are annexed herewith 

and marked as Annexurs- 18. 19 and 20 res- 

pectively. 

Contd. . .p/9. 
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That the applicant diR not file any petition 

to any Court/ or no case Den&ing in Court in the 

same subject. 

That is no othcr alternative remQy than 

by way of filing this application. 

8) 	Relief sought 

1) to (Rmit the application, 

to call for records inc1uing service 

books etc* from the custody of responients. 

to issue Notice upon the responëlentse 

to direct the respondents to count the 

past service ren1erc1 by the applicant as SEW 

and P/S with eff'ct from 8-4-1963 t 14-6-1973 

un1er Deptt. of Education anti Deptt. of Youth Pro-

grnime, Govt. of Tripura for the purpose of pen-

sionary benefits inclucU-ng gratuity6 

to direct the respondents to recalculate 

thecnsioflary bnf its counting the past sorvice 

with effcct from 8-4-1963 to 14-6-1973, 

to mke paymont of arrears of pension 

I 	
ani gratuity within a perio't to be I deciele& by 

the Hon'ble Trjhuna1 

any other relief/re1ifs as the Lci Tri-

bunal deem fit and proper. 

—_--" Cont....p/lO. 
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!c . ii .  
For this the applicant s in duty bound 

shall ever pray.  

That applicant sent the appli-c.tion with 

iiocurnents/copis of appliction with annexures by 

RQgistered Post with A/D an1prys to airnit the 

case andi he coes not submit or1ly The case may 

be hearl at Agartal3 when the Triburi1 Bench will 

come. 

Particulars of Bank draft from SEI 

*4c4), No. SFjO 	E1&te 

for R.100 c 00 

ii) 	List of Encloaer 

Application with annexurQs 

Extri copy of application with annexutes 

(8 cpis), 

4) Pu3-s. &V- Ak- 
Yk 5•) 

VERIFICATION  

I I  Shri Maihu $uan Das Gipta 5/0 Latc 

Sashadhar Das Gupta ag2 	yars 1  k retired from 

scrvice in the Sports Authority o f -india, resident 

of Joynagar, Agartala, Tripura West Near Upenra 

Vi1yabhbafl, do hereby verify  that the contents 

of paras 1-to 11 are true to my knwledge. and I 

have not suppressed any material facts 

- 

Date: 1 Ô \ 	 Signature of Applicit 

Place :Agarta1a 	 - 

Ai.. 
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ANNEXURI 

. 	 , 	. 	-. 	 .. 	 . 	
:. 	 • 	 . 	 . 	

j1L' 

:z 	.• 	 . 	
y . 	'•••' 	. 	.... 	

: 	 • 	 If 

I 	 _ 	O_• 	t_i_!) U 

' 	
J With rufut ieu u 	p i 	, ton cii t i / 

1..- 	 9- 	
-.- i_(fl 41)Oflt1tC'flL ui I i Tn 1 i a Aclriirn-- 

, t±tidn 	c1his 3Ub3EqLt11t jrd:;rvi' 	 4jionc± has been 

' 

 

-h*the w1dcI*Jj 1j) 3( 	cacted .-kj) 

i' 	to offer Shri 	 teIaporar3 POSt of 

. 	
. 	. 

 

: 	• • 	
' 	 • 	 ,. 	 . 	. 	•: 	

t: :: i_ 	. 	I 	- o&ay of  

The apointteC will also ba entled 

/ _ 	to, drai drnc3' and 	r 4 alo/1flC(3Li at tho ritco a&njh e uncier, 

frnhj9ct to the oio-1i1c1 down '±r ruleo 	d orcer governing 

the gr2rt a £3UC) JlowaX'icO in o:tc 	time to tite. 	-' 

2 	
Tire tc-.fl' 	cpOifl'u..flt are 	ollowa 

• 	The appointment 	purJ.y on 	 ind will 

not conier .xty titleo peru3x1t 	plyr4nt. 

II. The apo1i1Lr r~ay be trmnatd 	tirie t a 

not.Lc 	iicn by LithL eid, naL..y, the appiL"I-'eO or the 

apoQ.fltJ.Tk u- ,horty witi0u't 	'3.gru.11 1' dxy ri.a ns. The 

• 	 •appdintM 	xft.ority however, red tI rigc t of ter- 
thination trie 	rvic 'o. th u,po1ntoC :.orthwii 1 or before 

the qirtiOn oC 	-ttpu1ated prict of rjoce by ,  

I 	 ingannt of. a, FfUra 	 to the pay, : d, 	., 

anCee ±or the pric of ziot 	thO Unepit'6( pbrt 

IIt,c 	sap)ointun c'cd-i 	ti tue iLbLli.ty to ervc in 

- 	a'y 3art ox the Unioil 	O'y of r 

_IV 	he appointee :il have to 	ty-ti iet at 
• 	a ped of 30 wordI per iinte withtn a period of ix 

inonTh ±'ro, th dt' o i'ir3 appOifltOt, 	li g which 

hib servicos are liie to b e .  

V. Othsr .00nitionh o 	rvioe will L 	.ve'tCd b -the 

releiiant 	Le anc. orders in force fro. •tixie t 	jme. 

• 	The appointhent will befurther. ubjsc tot- 	 • 	 ,, t1p 

P±oduction of a cort-Jifica-t& of fitness from * -Oiv-i-i 
driniDt rt ti on - or- any- 

$ubi44on of a declaration fl th orn snc13 d and in 
• • 	 event pt the candidate hviiig niore t1t onc : fe 1ivixl, 

• 	 the appointment will be sibJ9ct to his bin: xerapte 

• 	 •, 	from th 	forceiOnt of the requirrflt in td s  behalfo 

III, Td.ng o a oath of sieiO' to t1'5:; Con,1 ution of 

Inc1i 'tu..the pro3cribedoria. 

Produuion of thi follO'ii 	cortifiC3 	 -. 

• '• 	 • - 	 of edix ! t iohal LáiflCa 

• 	tjo fe-2 	 • 	 ' 

• :' •.' 	 b) Q 	ifLcate of ac,6. 	
'I 

• 	• • 	• 	 • 	• 

-• 	 - 	.• 	 • 	• 	• 	

•, 

; 	au1iP6/62 
I 



';_. 	 t2-• 
. 	

4::( 	••. 	 '. 
'•:. • 	- 	. 	2) : 	-- 

) Charaot 	eüriI'ic.t. . II'(?I1 tW(: CZt6 , 	cil."ro I the 	- 
CQr1trJ./ 	3batL r(YV., uaent orJ 2. 	ct yj i 	rtt s in 
the 'i1oud • forrt4 

I ' 	ci) Or1c&ttj) jfl - ;flL J)fLo11bd £orL in 	 01 ( .ndidatet 
I 	cltdi4i •to beong to - a,''SchlAule Ciasta OL Tr'b. 

e) Dischare CW?tlflcat ., ol :reviou b lO'J] it, ii 

e f) nir onx U1içiuntrit, o 	( .ilicd. 

10 icj 	u 	 i 	 ag or 

is under obligation to 	noLhcr C¼nrai GovoraLeY Dpa tinent, 

a State Government or 1) 	i1ic 	t1iority 

I uXj docljrat.on 	or iiCnition £Lwij LU by ho can- 
d.date rOVI) to be &c or LI th cariat 	is 1ouid to hay' will- 
u1iy S.pprEd dXly, nhatiia1 i.ozi tioi, he will t ).Lgble t renloval 

. froiu aervice aid Uc1i 0 bh..f Lca.t)r' ai Covernr 1& ay deem hoc c3S.ry. 

s the 
offer on jt4e bovu Loxh, 	3LOad c 	ui.cite ncCe1trce or oporI. 

or Uty to thc- 

byi,tkie 	 r.Ly Le roivI'or thu od. date 
- p 1 ot ?auiy by the prescribed dato th oer wi 1 be 

r8a6 QQQMda 
No. TiA.ill be 'allowed br joining 1ie ppcithent Zerd to 
hiia. 

'8 	atekatjbn from s ncloed 'rtwith sho .d b e ud 

'thjs dn.stratioxi at(rhaving .t duly flUod. i 

011  

/ 

NOTE:- 
r(;, 74 4/1 

* 	In the.,caso ox C1ar .11 

• 	,In he..csof Cla'so III •. . 
' & IV ippointhent only. 

C1as III • 	
e.poirrbnient only. 

I 	•. 	 - 
(0 	 ••. 

' :;-::c. 	• 	 . 1 • 	,•• .,. 	 •. ••••. 

• _'•••4••''•' 

•-.•;:•: 

0' 

•'-• 	-:'-' 	
•••• '' 0•• 	 - 

H 
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41. * 

TO 
'The District Inspector, 
Social Education,'Trinura. 

• 

Sir 	

SUB: Joining "eport. 	 ANNEXUR 	_- 

With reference to the Education Departie nt,s Vie. ,qorandun No. 
P.2(2-DEI63 dt. 3-i-63 I be g  to reor.t for duties 	d subrit ry 
oining rrt to-day the 8th April, 1963 in the fore-roon with 
edicaI certificate, character certificate, oath'of aegiance. 

I woulI , therefore, reuest you to :indiy acceut it ar d obi. iae 

Yours faithful •y, 

I ;. 	 ) 	
.) ''•' 

Madhu Sudan Das Gupta'i 
Baula Passa, ai1asahar, Trinra. 

Dated, Agartala, 
the 8th April,1963 
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• 	 NO 
V GOiRNMIT OF TRI XRA 

1DtJCATIoN nrkuTORATn 	 ANNE, • 	 PIYICAL DtJCATION S iCTION 

th My,17O. 

0 . 

Zoining of Sri. Madhn 3udtn Das Gupta,Ptiyica1 IL)truccr 
i hereby accptd with effect from 8thMay 1 1970(Foren):l). 

	

(L1t.Chakraort), 	I 
S)  

D7.Tirector(Yc,th k'rgraie), 
Tr1pur. 

C.py tz. 

1. The Director of ucation,overnmen of Trip ra, 
(ittJon_Gazette Sec.),Agarttlla in referee& to 
h1Menin T o.I?.5(8)_E/69 dated 6.5.7. 

V. 	 2.Ciiri Macihu $uclan Das Gupta,Physica]. Intrut:r. 

•\ 	\ 	 • 	 • 
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L4 	DI RECTO  P. 
R.L4ANM!D. 

"REGIETERED" PHONE : 47Z
U 	Zj 

GRAMS : NATINSPIRTS 
THE NATIONAL INSTITUTE OF SPO T3. 

flOTIBAGH PALACE, PATI LA, 

'. 	 Sh'uS1di Dane Qipt. 
kt Jays Nagar, Near to 
Uprdre Iddya that 
P.O. ACCARTALA (Tripura) 

f?f, No .34-1(pp.)4,NIS 
DaLed te 

April 197 

Subject; POINENT AS A 	IN THE 	WINIr. 
flforencp 	Your Interviw. 

• 	 The Ooard of Governors, N.I.S., ers pleases to off. you a appointment as a full time Doach in 	 in the 
- 	 oathing wing of thm Noticn 	InstiLute of Sports, on the ol1cwi,:, 

• 	

•. 	 .Lf• 

You will draw a starting slary of Pc. 25O/(R$ .  

	

TWO t*in 	and fifty 
only) per ceneem in the pay-scale of.25Qfl_35DE15.. 500 Pius dearness al1own 	s sanctiored from time to time; te rosent rate of deCrn 	lloWanc, however, being Ps. 116/- P.P. lus 

o46xas Interim relief. 

'2 I1O.P1ST: 	• 

	

• 	Your apointmpnt is. tporery, Your services CEfl be tormir at Jat any 	y onemoith' 	oticn on either side, viz., to 	ni t'n r -hjt 

 can lo be tcrr'Oetcd uthout notice and forthwith or bi f' tho e1ry of tjln otipul ated period of notice by making pae, r. I -J lØU, of notice, Of e sum equly ont to the psy for full period of 
' 

flpticè, or the unejrsd portion thereof. You may also leave thg sorvic without npio by 	oti 	1'iLr V 	 'y iUiiiont to rior'onu 	ñth or 'thc' uFiepirej portiothron 

(f,z. I5JaALQwli 	 '• ' l 

You will h arit1od to 	mvcilinj allowanco in sc -'.ordance i t h th rules of th inttute, or of Lh Stetc Covernment oncernod You are oCzi1enent1y assignJ to an'i of thc Str Sports Gouncils, n OfficIal bUsines5, No.TA uili,'hotor, be 	iij 0 for jniriine, the first apojntmt. 

You will h. :1 1ii 	O the' Contributory ProvidEnt fund Schn 
of the ntjtut and oub$criOtjon/cofltrjbutjon uill be made accord ng to the N5 Provident rund RUiü, 

You will ha governed 
by such rules and rooulafjon8 as 	P1If:lc jf 	time to time, i copy of general conditic.nF of service can h ha; from the office on psyrncnt Cf 

, .5Q (pG stage extra). 
~LELIT 	 - 

• 

 

Your - app oin tm, tint is subject to your 	found medically f i t L:y 
th fleicaj Officor eppointod in th 	biri31f for the serjce of thc 

	

Ifletitut0; enç your char act er  and antsce dents being found satiafactry. 	- 	 -; 
, 	4•'•••- 	•. 	• 	' 	

• 	 2 	 • - 

	

. •. . •. S .5 	- 	

- 

	

-; 	 - 	
r 	 ' 	

4 
• •. 	• 	 - 	

• 	• , ,— 4- 
* 

	

c 	.- 	 - 	

------- — - - - -• 	 •••• 	 -. 



C R.L.,JJANc) 
DIRECTOR 

0 p 

7. PiSCELLiEOUS: 

Your ser\;j5o ooy o oinn:. to ony nisco in Ini 	may H 
coflidorod nonoonrv. 

You iii3. erry out nwh du tion o conchin unrk  
to yu 	Lhu iI.'tjnnj. Inatitu to r' So:t 	d/c r .,  

the in2titu/ocjntjcn/irtv 	 ay For 
LIfl 	 On[ ii t i 	/n 	 ii 

r.i c -,c 1.occo Ho 	n y' Lo :nko ri 	; . 

JrO'] F 	 :fl±roi y 	nd Lill 

	

J. 	
o, ::f'fjo' in nnv Hr or orani:t:Lsn, tufti prH F.:f s1n f the irct-r. 

U) 	Y.0 iJ.i. ;'.;; •.L 	coy poot Clchip rxcspt with th pr:Lnr Pr ln. .: 	 th 

if thc terms and ccndjtr;; 	
ore nccerjtmie to you, you are Clirectod t: oaonrt 

	

TrVfldrUm 	
on cr.iy r;o. , 	nct lotor 	nn1.3 	197 i any coc Fajfl 	whi: thi: otLr H aOpojrLrt 	.ii ut:jc,1;y °dnqJjod. 	ore .:icc 	yticn 	to rc-tur- tha diipiic:o criy of th 	oprio' ntn nt lotL r 	 rki fl I /Ur hJi 	 t cd nr terms and conditions. This co: 	ncc OhOUJd H •cccrnpnnicd by t o 

	

\i 
 • 

	

	cheracter tortificotos, of a rL. 	rHo From 	7ct€rd Qfficero F the •;.q Stth or ntral Ccji'rnrri 	••.1 	 C mrs •ou Y.iilled n. 	 - 	 - 

-r-_'----- .-_--- -•. 	-. 	

•.:--• 

	

• 	 '. 	

. 
( 	. i 

L;IRECTOR 

1.. 1 fwarded 	Kerala Stite Sparta Caunci1 

ooy plecs be informer immediate .y a ' ter 
whcthc.r the irijvjdu1 h- oc reported far duty c not. 

Copy fcrwardodto . 

Copy t0 ,csounH ectj0n 
4, 	Copy to Porsnna 1 .pjle; 

Copy to Servtc' flccord File 
6, 	0opy to PiloNo,Z.i(Acrt. 



0 	

/ 
10 
The Director of 
Govt. of Tripura 	

ANNEXURE c 
(Throgb the Supdt. of Ph:sica1 	1ucatin, Jdai ur, 

rrip'r5 	 tb) 

ls per intriirion I 	u:mi tting herein tie 
join 	Peprt in the post of wijp Coach ipointed by 

• the iTetai ubhash £•Ioflal Iistitte of Sports, PtjL, 
in the forthoon of the l5th Juno, 19?3. 

ç 5V' 

	

	 In this connection, I n to state that I hre 
joined inhe same post on the 1st June, 1973 accordin. ,  to 
the direqi0n of the 	.S. Pa 4;iala. 

A/K • 	 / I woui(1,therePo  e, re'iest yoi to knily c a 1c 1} 
the joinhg reoort dsted /6/73 & intinate the 1jirector, 
N.S.N.I.'• to accept my joining from 15th June, 1972( fDrernon) 

1' I 	/ & oblig 1 therebY. 

Dted1tac Jdipur, 
The .JLh June, 19'73 

I 

Yours2i: f1tbfu1y, 

u .'idnri Jas? in 
J1.fl' 	Co- 	0 

y 
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ANNEXcTRE 
NETJI SUBHAS NiTIONML INSTITUTE OF SPOF(TS;PATIALA. 	' 

(Ac:ii 	WINO) 

OFFICE ORDER NO. 155 
DATED 21Et Nov. 1 77 

The Ecrd ci Governors, SNIPES are pleased to confirm the 
following Grade 	III Coeches in the pay scale of Rs. 	500-20-7flhJ.EB- 
25-900 in their respactivF posts from the date nentined against 
e8h 	.. . 

Sr 	No. 	Name of the Cnech& 
2  ' .3 

1. 
2, 

mrs. Kusum A Kurup 
Sh.,'Riaz 	Ahnied, 	1cri 

Volleyball 
Tennis 

1.41J74 
1.4.1074 

• 3. Sh.lh.jay Kumar Jam Cn.cket 1.4. 1974 
$h.K.V.Sherme 	. Swimming  1.4.174 

 Sh. Shamsuddin, Oskethsll 1.4.1974 
 She Dilip Kumer Des Gymnastics 1.4.1974 

70 Sh.Kowel,Krishan Football 14.1974 
'B. Sh.'W.Karnini Kumar Singh Football 1.4.1974 

H 	.. . 	8h.•SL. $aswat Basketball ,1.4.1974 
' 

'io. 
, 

Sh, 	I,5,at8 , . Badminton 1.41974 
• 

. 	11•' Bh. 1 M.S.8heihowat Gymnetics. 1.4.1974 
• '12. Bh. S.K.Sherma Football ' 	194,1974 • 	

. 	13, Sh e  Dhaern 3ingh Dehiya Volleyball 1.4.1974 
14.'. the Cautem komlegh Kumar Cricket 1.4.1974 
15. • Sh,. 	po.r'I1shan 0vickB 	Li I .4,174 

Jôliball 1.4.1974 
17.. Sh. , M oRobin Tennis 14.1i7 
'18' 

• r10 
h'.'1orijit $ingh Hockey: 1.4.1'74 

Sh.'Hargc,vjrd Sirigh Tennis 	. 1.41974 
• 	• 20. Sh.O,V.K,pfllaj. 	. Gasketball 1.4,1974 

21 i fis 	Ram.psh' fiinoche T.Tennis 1.4 p1974 
 •h. 	S1bchran Bose Wrestling 	• 1.4.1974 
 re.Swarnjjt. Kaur Volleyball 	' 1.4',1974 
 S..'Davinder Singh ThAkur Volleyball 1.4.174 
 Sh.'Piera Rem Sondhi 	, Wrestling 1.41974 

• 	, '. 26.YS1, Harbans Singh Athletics' 1.41974 
27... S. 'V.R.Mukkarnala 	. Table Tennis 14.174 

• 28. • 	Sh.S.,Tika<er Gymnstjcs 1.4.174 

k 	' 
.g, Sh...A,K.Dewan Badminton 1.41974 

. 	 30. ShAnend Parkesh Football 1.10.1974 31 • Sh. .Guy De 	Fortgallrnd u/lifting 69,0.1974 32, 5h. 	U.K.Sruij 	' Cricket 
• 	17.11.1974 

33. . 	Sh..H 8rbir Singh Sandhu W/Liftjn , 
. 18.11,1974 

34, . .Sh.P,J.Sevesie ithlFt1QS 20.11.1974 
 •Sh. •H.B.Wadckannava r  OaskethCll ' 21.11,1974-  Sh. 'Nasib Singh Sndhar 	, ' 	thJ.etics 21,11,1974 

.370 Sh.V,K.Shuk1e Basketball 	
•• . 

.21,11..1974 
8. Sh. Nihal Singh Thakur Table Tennis 21.11.1974 

Cr,ntd.... 2 

0 
	 I - 

it 

/ 

- 

•,. 	.. 
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VOl1Eyh1l 
-.- - 21.5a197 

Sh. 	K.C.R8flc thietiC 26.5.1975 
she S .S . 08d1 Wrestling 

30.51O75 
Sb. Prern Sin9h Antic o75 

Hockey 
1,1,1976 

Sh 	Raheel P A. 93, 	,p, Bsketh61l i.1,197  

944 	Sh. 	,Ishq Cricket 1.1,1976 

Sh., 	C,S,,BhU11 
HockeY 

1.1,1976 	1. 

g5, 	, R,S,TiW0fl $h th1t1c6 1,1,1976 

97, 	sh 	jit sj 
Sh. Barn Singh MchraUli Hockey 

1.1.1976 
1.1,1976  ge  

9-90 	ho 	Tejbir Singh 
Iootbcil 
Footbdll 1,1,1976  

100, 	Sh, S,S.chi PthlGtic5 1.1,1976 

iol, 	She R.5.Rangi 
She Sukh Lel 	ChUdhcrY Footbi 

1,1 ,1976 1021  
1C3 j0 Me U' (etoL GymflStiC6 1 .1 	1976 

• 	* 104e 	Mies satyD Sidhu 

(R.L.) 
DIRECTOR 

C.pieR1t01 Corhcs Concerned 

• 	2. 5et1/Uth C9rifltflr6 Lonccrnd/ 

Accounus -  .7 
4. PersoflCi files. 

50 Office order file 

rile No. 37_167/CW/ 5  

:4 

F 

.--- . 

thc de 
(C1nfirmed against the vocY ccued duc 

to 	ath of Sh.C,B. ohi) :  
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ANNEXURE 

SPORTS AUTHOR 1 TY OF I ND I A 

J Aw -ARLAt_ rEIU SI A[) hIM, 
LODI ROAD C0I1PSX, 
NEW DELHI - 11 003 

NO; 30/194!CS./SAI/92 
	 FEBRUARY 28, 1992 

PEE! 	 _tP 555L22  

The Director i3ener1 , Sports Authori ty of Inch E, has been 

pleased to prornoe the underrnentioned coaches to the trade-I In 

the pay scale of Rs. 3-450 :- 

P i. F. . [ 1.  L S. No. 	Name 

6/Shri 
M. D. E1JRJAR 
R. S. AI11._IJWAL [( 

3.. 	8.8. SOH1 
HARMIK SINGH 
N.S. SIDIIU 
S.S.. LIRAR 
13.5. DHAL.1.WAL.. 
(3.C..S. I'IAIR 
1), S. CIALJHAN 

/1ø. M. S. BIULLAR 
1 1. SIll. KAIIALJ EEl KOONAR 

12 AHF'lED HUSSAIN 
13, CHARLES CARNELIUS 

BUDII SINGH CI-IAUHAN 
N.S. JASSAR 
SUKHDARSHAN S!4GH 
lIARBHAGWAN DAS SI-IARMA 
M.D. ASARI 
S.S. I'IALIA 

2. [ill P(-'RKASH 
21. R.C. SHARMA 
22.. DIF<MAL 
2. H.C. 13}IAF3AW/) 

4. II. S. KIIE I TWAL. 
25.. T.K. BOSE 

8.5. MANDER 
M.S. SILL 
RIAZ AHFIED 

2:9. W. K. K. Si NGH 
ø. 1).V.K. PILLAI 

31 HAR8AI'IS SI NSH 
32.. V. R. MUKKAtIALA 
33, ANAND FARKASH 
31. 8. D. FOR Tt3ALLAND 

H. B. W0DAKKANEWAI3 

N. S. SANDIIAR 
H.N. DAS 

.38. S.M. ARIF 
39.. R. K. NAI*IACHAtIL)RA SI NGH 

EJYI'lNAST I CE 
ATHLET ICS 
(UHLE I 1L5 

IIOCKEY 
HOCKEY 
ATHLE'F ICS 
lIOCKEV 
GYMI'IASF I CE 
t/OL.LEY13A1L. 
SNIMHIH3 
ArlILET [CS 
FOOTBALL 
HOCKEY 
HOCI<EY 
A FHLET1CS 
FOD IDALL 
SASKET DALI. 
VO[LEYDAL - 
bYlINAS r I C 
LAUN rENN .5 
13YMrASr I c; 
F ooi I:Al_t 

[U r'I 

SWIMIILNU 
'lADLE 'lEN 115 
ltJLKE'' 
BASKEl DAL 
LAWI4 TEI'IN I S 
FOE) T DAt_i 

Al HLEI ICS 
TABLE 1 EN'IIS 
F OOTBALL 
wEIc3IlrLl.F fIN(3 
EASI.E I E4AL -. 
(YT I ILEl 1 CS 
F C)OTPALL 
DA[)t'l I?'J I 01.1 
F4AL)rliNl ON 

.. 	 1' 



a 

N'i 	 D! 

G1.JRIX•S RIN 	(SL) 	 JCSL. E 1(M_ L 

yR. i3EEDIJ 	 YfHLEJ1.tS 

RP11 CI-IANDEF 	 'JOLLE}LL 

	

J. S. NEHPL 	 SW I MM I4G. 

44 Vt) 13 Nf1 	 WEI (3HTLI FT 1M3 

p481 S. S. 3çfl)J. 4jj 	 SW I 11111 N(3 

MiSS BARJINDER RThUJ 	 ESKEJELL 

Slit. 6URI3ACHAN lAU1 
'(EL SATPAL K' 1SHAN 	 CR1 'KE 1 

49 H. S. SANDI'iU 	 WEISHTL IFT 11.13 

50. K. K - SAWDl(AYA 	 WF:ES1 Li N3 

>/t51. . M.S. DAS IMJF'TA 	 SWI1MiN6 

/ 52. NiMPi1 KAMJX. 	 GYHNA9TiC 

/63_ (1.5. RANfl 	 SWIMHING 

B. NUNiAFP( 	 EASKETI3ALL 

S. R - DANGA(JNI(AR 	 9PSKE113ALL 

36. MR. 11A1.G 	 CR1CKEr 

57. MAN(D1 RANGARA() 	 ñ! FILE F 1 CS 

513... F. 9. (31L.L (SC) 	 F[iUTLA1_l.. 

- 	L . W.\HtR 	 Ln)ti I N i ON 

60. D. S. "SURIAVANSIU 	 ORESULNU 

61.. S.S. KALKA.L 	. 	 VOLLEYBAI..L 

A. VENI , A,AI:.A'I FlY 	 FOOl InL L 

S R 	U3' 	 WRES L. i 1fl.3 

3AME SJMBLI 	 WREE) 11.1 NC) 
S. L. SALWAII 	 W1EGHTLIFIIH(3 

66 3AJ JAM Si N(311 	 tiRES IL. I NC3 

67. SAIlIB $1N13}-1 	 !1(fLEi [US 

60. A.S. I3AL 	 FL1OTP1LL. 

69. SUKHCIIAIN SINb...I 	 !'IOCKE/ 

7&. FL S. lINWAR 	 I1OC}EY 

K. S. NEGJ 	 SYI'NAE3 FICS 

UAKSHISH SINSHK 	 A HLET I CS 

(3. 9. MEHLA 	 VOL (_EYSALL 

B.S. SARAN . 	 AH.LEi 1CS 

73. R. 1). ArAIinRAIii 	 I 
i1DliAN CHOI.JDHARY 	 VU! .. U E'11 

Pk1:TAI'i SiNG!! 	 .0LJ_EYI3ALL 

79 9:  9 Ri'illl 	 AIHLEL[L5 

79. S. SUIAIISUDDIN 	 BASKETBALL  

ø. S. L - SAFtASWAT 	 }3ASKL I LALL 

81 S - 1< - SHARMA 	 F 00 1 13 ALL 

81. MANJ I 1 SINC3H  

33 	(}3t)9 1:NO Si HG! 1 	 1flffl1 IENHAS 

84.. P.R. SCJiIDHJ 	(SC) 	 WRES I L. 

85. 6. U. FIIcEKAR 	 t•;YM ti ii i:s 
136. A - K. DJ1M1 	 r(wr;.1 lI 1 (Jr 
87.. V.K. SOHI 	 CR1C1E 

P. J. DEWASI A 	 AFHLE71CS 

JAGJIT SINSH 	 VOL. L_E':13ALL 	 / [ 
K. S. SAfIANA 	 1AEKE I 1At _L 

CHARAN DAS 	 IIRE.S 1 LI iL( 

Stir. A. K fRPtI3)IAWAT I 
n.c. ANAlU) 	 L(ttl ) EI'tI 19 

'3. i. - JAFRI 	 ut.t I. IENNI 

P, P AN I HONY  

's.. IC SLJPTA 	 .UAL'JJ r I 

// 



J54 S.C. 	DE.L. WEI GHTL. IFTJNG 
155. £. S. DHAWV[ TA[LE TENWIS 
156,. A. S. 	RABLI, 1YiihSEiT I CS 
157. T. 	IIA3nRrtJu WRES'1'L INO 
158.. SMT.. 	M.At4J IT KAIJR VOLLEYBALL 

C. S. BHULLAf CRIC1<ET 
A.S. 	SAU4UTA ATHLETICS 

 D.L. NA3AR :Ric<E1 
 MADAU SJi•j HOCKEY 
 S11l 	::Ar11.JEs1-1 	D1•1Pi'm1y HOCKEY 

161 B.S.RA[EE VOLLE\BALL 
165. G.S. PA'THAHA CRICKET 
16_ P.IC. E3HANDARJ B('DM1 N'I'D1 
167.. v:I:c'ruR DAV1.p 
168._ P.G. KRJSHNAMpCHARytJIU BASKETBALL 

 M.A. 	TA(tJI 	SIi).DIQLII BASKE'FI3ALL 
  I.AR I AVA SI HEll VOL L EYBAL L 

The 	promention 	wil l 	lake 	cf fect from 	he 	fornocrn 	Of Ft2brt1ry 2B. 	I 992:,. 

C./R. 
/)IRECTOR (F! To, 

1. 	All cor :er- rncJ coacl, 
fli.L Ec:ul. 	'Director - s - .n Covporat e  0+ f ic 
EmeWtive It)i rector (A) , SAl-NIB, Fti i 
1iii, SAI-LNCFE, Ga1 ior 

5 	f: r  urn pal 	SAl. -LNCPE, Tr - i varitir urn 
All Pcj.i nai Di reclor 
Al I !)irec;torates 

81 	CAO, SAl 
9. 	ODO, SAl. 
I. 	SO to DO., 'SAL 
11. 	50 to Sccretry, SAl 
12 	Personal FjLs of all concerned coaches 
13. 	Office Order fol tier.. 

/ -; 	I 

 

 



SPOHTS AUTHORITY OF LjIA; NEI7tJI 5UBJ \S 

	

ASTN CTRE SAU LAIE IT 	JJAL 

N: PF_1001/SAI//1 C 	 Date: 1308.2001 

ANNEXURE 
OftIC ORDF 	L.?)J /200 1 

In terms of SAl, New Delhi Office Order No. 38-1/CS/DR/ 

SAI/2k/1713 dated 18.12.2000 9  Sri Madhu Sudan Dasgupta, bAI 

Swimming Coach joined the post of Selection Grade Football 

Coach on the forerioon of 01.12.2000 in the pay scale of 

Rs. 12,000-375-16,500/- on promotion on purely Adhoc Basis, 

vide this Office Order No. 6/2001 dated 30.03.2001. 

• His pay is fixed at Rs. 13,500/- in the pay scale of 

Ps. 12000-375-16,500/- w.e.f. 01.12.2000(forenoorl) and s.13, 375/-

from 01.02.2001 with date of next jncrement to ps. 14250/-- )n 

0102,2002. 

This issues wILIL the ap LVc1l uf Director Inchai. 

- 	—i• 
( S .R.. Bakhi ) 
Asstt. :Djrector(Cj 

Sri Madhu Sudan Dasgupts, 
SAl Swimming Coach 
C/O The Secretary, 
Trjpura State Sports Council, 
NS.HAJC., NS.Road, 
Adartala. Triura(W) - 199001. 

tm 

Ii?  
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'A' 

ThreuDh Oix'ecteY.fpsrts 1 Ysuth to 
Jvt. f 	1tiftL ANNEXURE j V 

• Eubp.Ptayez' fix'  my  earvico cenflnutlon 
as SwImming Caiah.fldex' S.A.I. to 
.t tho 	bvn.t fit like Cntrcl 

crnP1.Ycq. 

• 	Si,.. 	. 	 .*. 	. 

Ihays the h.rur to brine to YOUR kind n.tjc.jtout We !Illa4n, 
. f.,$. ax your, kind P.rUeaI and aympathetic consideration to got the 

psne&Sft 
baLt. . 	 . 	

. 

:. 	
ih.t.tr, 	 S 

• 1) 1. e wricing as phydca1. Instructar undsr the tvt,•f Tripna 
.: 	 4ie.41963 Br 14.6.1573. 

• 	IL) I took my (Ipleal 1,, LáePdn'?.m N4$.P.tials in. the aesden 
4. lfl$42 sni I $iinsd as 4n (.ch(S4mmtng) xa III under N.IS. as U.n 

 
1.

044 6 $stsd at N.S.R.C.0 *artalu 	vt. If Tdpura en 15.,?3 by MI. 
,: 	öllthI1iC34i!.UfltSn.sded fit! the 	S 

Ui) Ac,1440y, I Sieve j.xssnantly been .basrbodaa wAnd-nij aech 
'.. .Vtet mplsUer ef my lien .aivics under N.I.S. etldnistr.tiant4th the 

eanfttuistisn a ('ath grad. III (S4mmis) Wee,40 15.6.19150 
mj4st.d 23(tianty) Yeats a? arvic, under ?J4.S0 

nt*.LA 	? yuth u3rvjc.. vt of mdii and heldLnq the 
.1st4? c..ch Beads .1 (S4mminCiach) id posted at ft.S.R.C.C, AartaIa 

Nowt I nt to draw yciir kind .tt.ntisn"thit, I. havø •dedy ( 
, 	the totil URUfltftom,mY C.P.. */tiu.T/LOPV4?29 whin I have 

by the N.I.$.in..ths yea, 1915016 fir tiich I so new 
ton dst.ohsE faa thi sorAce .mt:eçctisn Oasrtmimt (vto of idp.sra. 

- .11 • 	s,1pay t.yutkifldaslf that i have decided to diimait the 
111 t0441 eraunt efC.P.F. d&*i by in fir the period of cy service undcr 
II L*icati.n 1$U* (Irictorate (vt. of tripura to your actnLstraU5n 

1' 	• Al after .tttns U. treen s111 fir your kind end# S. 	S . 
n ms Pdad unr sat. &cinia Men fr.a.8.40963 to 

shall be ei*te øl to you. 

-. 
T L't*scsr eflu1, 

\ .8fts. ititbrtty af mdc 
NII Ohj0.. . 

4. 

r 

- 

(Madiusufths Dag Ili S. 	S 	Skdemin5 bach, 
Grada.I N.5,R.C.0 

S. 	.• 
 

4"rulat Tripuz's Wesu .  

1/fIT .;• 
/ tsd. Mattel., the 

Ig/ 

I... 	.c 	, 

4 i' 1 

....... 

•S :, 

p;M• 
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NoJ. 1 (6..9)-' 3Y?/9o/ 33O2-. 
Government of Triputá 

kireotorate of. Sports & Youth Programme 
(Establishment Section) 	ANNEXURE 

Datod,Aarta1a,the2/-j1 993. 

To 	 / 
The Regional Director, 
Sporta Authority of Xndia, 
Netiji Subhh Eastern Centre, 
salt Like City, 
c91Lttau.70001i. 

Sub:'. prayer for service confirmation as Swimming 
Coach under.A.I, to et the Pension 
benifit like Central Co.emj,1ojees, 

Sir, 
I am to forward herewith anpplicntion rec&,ived 

from the Sri Madhusudkian 1a CJupta, • 11, I • Svimminz Coach 
Grade'.I 	 origna1) for count 
the previous services under Education epartment,Uovorr.mont 

'et 1'rii,ira. 

This is for favour of kind necessary action 
from your end. 

L4nclo3'. one 
Original aj 

Yours faithfully 

c.  

for Oiredtor 
Sports & Youth Programme 

Tripura, 

Copy to i'. 

Sri Madhusudhan ias Gupta,.A.I.Swinujng 
CohGradei,fl.,,.C, Aznrtala,Triura('.) 
for crmplinc. 

t 

fri  



94 
PMT  

SPORIS AUTHORITY OF INDIA 
NETMI SUDHAS EASTERN CENITE ANNEURE f 2-
SALT LCE CITY s IOLKATA. 

NOg PFI.1001/$AX/EC/6041 	 Dated : 28.02.2002 

OFFICE ORDER NO: 675/2002 

on attaining the age of Superannuation Sb. !adhu 
Sudan Des Gupta,, SAl, Swlnimi.ng coach Will dnit of. iice 
as Selection Grade SW..Lniriing coach of AI with ef: at 
from 28.0202002 C afternoon ). 

( 

C SQ4EN c1AtHuR:.. ) \ 
D.IRECTOF- INCH2 RGE 

To 
Sb. I4adbu Sudan Das Gupth, 
Selection Grade SWirnmng coach 
C/os The Incharge 
SAX • SAG Training Centre, 
Dasharath Deb State Sports 
Complex, B adharghat, 
Agartala 799003. 

TO 
Sb. Madhu Sudan Das Gupta, 
Selection Grade SWirn. ng coach 
do. neSt JOyna;ar ncar Upendr 
3idya Bhthan Govt. Girla School. 
P.O. Aqartala, West Tripura-799001. 
SE 
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• 1 JOpF, 3 (5)_Fjr1(G)J3O 
Government of Trijura 	 AMPJEXUR  Finance Departnient. 

Dated, jart ala, the 4thSptembr ,1 9U. 

ORAN D 

Subject : 	Simplification of adjustments on account of 
allocation of leave salary and pension between 
central andState Goven -uient. 

In continu tion of this Drtmeit Memorandum 

of even number dated 20th May, 193 andNo.F.1(2)Fin(G)/5 

dated lath January 1997, on the aove-suhjt, the -undersigned 
is dirc.'2ct(.6 to forward herewith a Copy of this Department * 
letter of even number dated 15 	and letter Jo. T-14019/2/37 

coes,/543 dated 21st December,193 together with CoPy 
Of Offjr:e Mertloranduici N. F.14(5)/B5/T ,'1112 date(i 5--•12-3, 
received from the Government of India, Ministry of 'intrice, 
Departme 	of Expenditure, New Delhi, for information 1  guiciance 
and oserv - e-. 

Finance Officer & Deputy 
Government of Trijur3. 

To 
All Uepartients/ Hed o Departrcient. 
Account;t ccr1-1l (1dit), rripura, Ajnrtci.L-, 
Senior D. A. G. (A& ), Triaura, 	artala, 



("PO 
- 

... 

T0.14(5)/E3/T.'J1112 
GOViRi4Mi4T OF INDIA  
MINISTRY OF FIN CE 

DP1¼RTMN1T OF E)ENDI lU RE 
i'fROLLER ONER L OF ICCOUNT.3 
0TH FLOR LOK N77K 3Hy.jN 

KHJN M.IRKET NEW DELHI 	110003. 

ANNEXUR1 Lit 

1ted, the 5th ec:cmr, 13) 

02FICE MEMOiga,IDUML 

5uject 	Sicrplificatiori of adjustments on account of 
allocation of leave salary/Pension .etween 
Centri and  Strte Governments. 

tterition is invited to this off icC OWAO NC 

14(5)/Th/T;1102 detect .10.136 on the suject cited aovc 

2. 	 This oificc has cen receiving reference fom 

Urtipm f4thitrics/Departmerits as alrio' the Stt Governments in 

gards to tnc o7plica;ility of the aforesaid O.M. cotod 	1D.lB6 

to Government em?1uy(s( Lemporary/perm&erit ) , moc1 from (enta1 

Government to t.te Governments and vice vexsa in tetias • 

of the Department of Pe'sonnel and i[ninitr0tivu Retotias etter 

c-tee 31,3. 1-J2. The m,-tLer was taken U s.iith 

the flinistry of Pors:nnel, 	r Public Grievances and Pensicn(Deptt. 

of Pension on. Pensiner's 14eifae), who have sinceclarif:od this 

point as uadcr 
'Thu Controller Genural of ;CCOUIItC D.N.•J,14(5)/ 

36/Ti/102 deted .10.135 s:eks to dispense with the, syst:m of 
sharincj pension liai.liey .etween Central and StaiLu Govern cnts, 
33 conternplatuL in Jpporidix- 3--.IV of 1ccount COLIC Vol. I, It  

.Jic.:le i.o 311 cesuJ whu e the -------,---------- 
syst era of 	 vojueDri3r 
to its 1suC i,e, in rspcct f both V3rmanent and temporr rV 

ern?llycs o che Cenra1/State Government,as the case m r )Ei" 

tw 
c/- ( R. N. 	D1,iNJ 

S21'.CONTR0LLER GENER:L 01 0OUNri3. 

1b 
1inistries/ i)prtments of the Government of India. 

. . .2,/.- 
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/•1 	 — 

ICATIQ I'O.69/2001 IN C.fl.32o/Q (D/o.) j 	 - - 

	

j 	- 	

•Sra: 	Daic 	 Office notes, rcpnrt 	rJr ci Proc 	tliij; sffli tgn iUIr 

	

/

/ 	 contd. 	
-. 	in view of the aforesaid, the 

	

1 	 9L201 order dated 22/12/2000 passed by this 
court in W.P.(C) No.320/95 is modified 

/ 	
as fol1o;s 

iFSr 	D 	A 	

(1) Tha petitioe5 past 

Secvtrc from 3.3.63 to 31.3.71 be counted 
-. 

Gaui, 	. 	
ln:calculatjng his qualifying service for 

Agnr' 

he 
 

porpose of retiraj benefit; . 	. 	.1 	..;- 

mw.,&i (f.7ta 
ckhatj Wgb Cou% 
1 Agartala. Benab  

(ii) So fa the leave encas1nent 

benefit of the petitioner is concerned, 

he authority shall count 75 days as 

—utilised Earned Leave and 133 days 

s .Un.utjljsed half average pay leave 

as his credit as on 31.8.71 

The petitioner i.s to execu - e an  
• I.idmnity Bond for the amount of leave 

enda.shnient corresponding his 138 -days. 
hi1f average pay leave before receiving 

the. payment to the satis faction of the 

cornétent authority. 

With the above observatjcns and 

the CiviJ Misc, application 
sposod of. 

/ 

(. 

., 

- / 

	

• 	 tciv 

I 
I 	

1 	-s 	II 



I 	 L..11'LLtiJ.uii 	 ,:._)u/ • 1) 	I)/tJ. I 	/ 

	

y 	 - 
	

 )a I e 	 (ti li 	t,,irc, (e;'tt 	i-lr'.,,i I ,rclIt;  

11 II 	IO(1' I3LE 111( .JUT1C3 	13 .13 .L)L113 

26/ 1/2001 	 1)r .11K flha I charjeo, 
I. 

. 	J.I'ned counsel for the puIltlOiifl' and 

Mr .A.Ghosh,I med counsel for the res- 1/ 

pondents. 

/ 	 •1 	 . 

	

• r. 	 -- 	
This petition has been -filed 

	

• 	
seeking rnodifivation/clarjfjcatjon of 

	

..................,. 	 ;. 	. Ui? order dated 22/12/2000 passed by 

this'court in w.P.(c) No.320/1995 so 

	

Ittthotired U is j. 	H 	f itt 

	

. . 	 . 	far the counting of past Service of the 

petitioner is concemnd. 

The pro e n I clepar -bno nI of the 

petitioner has been dragging the matter 

	

. 	;. 	•. 	on the plea of non-avaiiaiuity of leive .................. 
''' 7 ). 	•- . 	re cord from his parent departine ut. Vide 

correspondence dated 9.5.1972 it was 

confirmed that the petitioner Shri Saini:' -  

• .• •. 	Ch.Saha, Ex-Telephone Operator of India -u 

Postt • . 	' 	.' 	
& Telegraph Department had 75 days' 

Earned Loave in his credit as on J .9.71 

and his half average pay In ave was for 

IJO (I s u1tn ' 3 1O7 	Tlu 	e U. honor 

join;d In ilie [JrPC'nt clopu tne'L on 

f?rom the :0 cord5 aVaiJ,-  bIe 

s uuc"rutj ond Thov , I un oi the ronsi-

do red n;iJ IILOI to 1101(1 that n 	1.9.1. 

f, • . t 	 . . 	

. 	 the date when the p0 hi Lioiior joined 

iii the pro sell I 	 -tuP. tit, ho had 75 

heave in h i s credit. Now, 

the I:'rose rut depar tuient of the pe ii Lionctr 

	

- 	
--.-.. 	

Contd. . . . P/4. 

1) 

I ,  

.1 

-. 	--a 	 •.,. . 



V. 

	

,ThibyOflic or 	 O1(kc lutes. tep.iIs. Qi.1erl QI proceedings 

	

/ 	 cond. 	 he in no dli ficulty to 

	

//. 	26//2001 the leave encashtnont benefit of th 

 treating only 75 days ea;nd 

leave he carried forward at the tim 

/ . 	 of absorptiL.I1 in his present depart nent. 
A 

,.../ 	
•i 

I 

- /t// 
9y,ilhIJVendei? ((!op7c 

OaiatL HI'i), Comfl. 
tçflxtaa. 

It transpires that on the date whc n 

the peti'tionr's service hAs been 

'brought )ioro under his present eiw.loyer 

w.e.f. 1.9.71, he qarried with hi 

1 138 days' half average pay leave. So, 

that 1313 days' half average pay l?aVe 

may be credited to the petitioner in 

granting his leave encashment berefit. 

Hovver, the J.erned counsel appe iring 

o behalf of the rsponden'ts subrilts 

khat to avoid any future financi.tl 

complication, the petitioner may be 

asked to furnish an Indemnity 13otd 

' 	

binding himself and his legal heirs 

. 	 tore -pay 'i. ovordrawal subseqtontly 

• 	

' 	

~ clete c ted . TI te s ubuti S si on a ppe at to be 

genulne and bonafi.de. 
Contd... P7.3. 

•iOIA-J5.2,2001- - 1(1( 1  I... J.( 	')(i(, 

s0 far the half average pay 

leave is concernd, from the last entry 

made in the sr 	book of the pe Li- 

tioner showing verification from 

1 .4.70 to 31.6.7 1 ., it apjears that 

the petitioner nvcr availed any iiilf 

av?rane pay leave. Ibis bein the 

position, I have no hesitation to hake 

into consideration the Anne xure-P- L. 

as correct and thus 'from Annexure-P-J. 

i. 

' I 

t•d .;.• •i 	
I, 



ANN7  uai L,ç 
'') p 	 NU.F .(93)-lT/95/Estt 

GIJERaJMENT OF TRIURA. 
/ 	.RTMENT OF INFORf1PT ION, CULTURAL .AFFAIRSI & TOUR I5 

AGART ALA 

D0tod, .Agartala, the 	 ,2301 

ORDER 

WHEREAS, Sri Samir Ch. Saha was serving as Telephone Operator 

IX ,  P -  Y Urtmont, Govcnmont of India from 3-3-1963 :o 31-6-1971 

	

Lne i this Drp:i:tmont to the post of S.D .P .F 	.. under 

Hk :, Sri Sriha opponLboforo the Hon'Ilo High Cm t far coun- 

	

e his 	3orvicc urddr P. & T Doj,artnient for the purpo 	of •un ion- 

etc. 

AND 

.JHEPEAS, the Hontile iigh Court passed an odot on 23-.3-2OI1 

airist thr case No. C.1i.A$0L.69  of 2091 hin C.R.Laso No.320 jf 1995 that 

the 2ast service under p & T Doart.mont from 331963 to 318.1971 Xx(YbO 

counted s jua~lifyinj, Shr vice for the purppso of rat_j'i bone its ot c. and 

also 75(scvonty five) days Earned Leave and 13$(ane lundrod thirty w ightdays 

Half 1'ay Lna\io as crodifed under the P & T Dpartment upto 31-11971 xxxx.x 

th lovos of this Doartnot. 

	

Goonor is pleased t3 3rdor ti.: - 	t hr. ' gast 

• 	 •' 	 :tio 	ost of 	ss istii, Doc ir) for the 

	

• 	 • 	 • . 	 cdar P & T D:partmurt w i I 	to counted as 

O 	U3c t' all OflSi3nOry enof its :nd Earnod 

If 	•• 	 v 	s credited in f' -sv jr f' him as md 1.c :itrd above 

be roHited with th. leavos unde this Dopartrns t. 

( 

( Shyamalima Eanir ive ) 
Secretary, 

Ga vornmant of Tri ps  
Z. 

	

•y t 	:-. 

Th Accountant Gonora1,Tripura,4garta1a. 

TO# Tr*Ury Off icer,Artala T'oasury No I•I. 

'Sri Saift CI•Sa,AssiStant DLroctor,Tou.s. 0Win,&w,t Mhl 

4 Th Heagot3rfjco, Tourism Win,Surt Mahal,ilgart l for infor-  
Len Ho ies rrtjted to oxnwwts,  an Ina;qsoity F nd from 

r'cirJt o onccashment of ua-ut jl: ed Leve 

f ICR&T,tg.1rtLla 

	

• 	 lie 	• 	 dh. Sha, çj)  nt Dl ctor. 



c 
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CT 
ANNEXURE 

ANNEXURE - 16 

N.F.5(93) ..ICAT/5/Estt 

GOVERNMENT OP TRIPURA 

Department if Infrmatien,Cultural Affairs & T.urjsm 

Agartal a 

Dated,Agartala the 27th April 2001. 

WHEREAS J  Sri Samir Ch • Saha was serving 

as Tel.ph.ne  Op.rat.r under the P & T Department, 

Gvernment of India fr.m 3-3-1963 to 31-8-1971 

prier to his j.ining in this Department to the p.st 

if S.D 0P.R.O $  under the Government of Tripura; 

A N D 

WHEREAS, Sri Saha appeal lefere the Hen'- 

le High curt for cunting of his past service 

under P & T Department a for the purpise if pension-

ary benefits etc. 

A N D 

WHEREAS, the Hon he High Court passed an 

•rder ILaXfl on 26-3-2001 against the case NeC.M. 

Appeal 69 if 2001 in C.R. Case No.320 of 1995 that 

the past service under P & T Department f rim 

3-3-1963 to 31-1971 be counted as qualifying ser-

vice for the purpise if retiral henefits etco  and 

also 75(sevsnty five) days earned leave and 13 

(One hundred thirty eight) days Half Pay Leave as 

credited under the P & T Department upto 31-8-1971 

he credited with the l.aves of this Department. 

C.ntd..p/2. 



/ 

-2- 

NOW, THEREFORE,the G.vern•r *1 is pleased to 

•rder that the past services of Sri Saha(n.w h.ld.. 

ing the pest of Assistant Director) for the period  

from 3-3-1963 to 31--1971 under P & T Department 

will be cunt*d as qualify7ng service for the pur-

pose of all pensi.nary benefits and Earned Leave 

and Half Pay Leave as credited in favour of him as 

indicated above pare will JW also be credited with 

the leaves under this Department. 

Sal- 
(Shyamal ima Ban.rj .e) 

Secretary 
G.vernment of Tripura 

Copy to Z- 

1, The Accountant General 1  Tr ipura, Agartal a. 

2. The Treasury Of ficer,Agartula Treasury-Il.. 

3, Sri Samir Ch, Saha Assistant Director, 

Tourism, Wing. Swat Maha].,, 

4 0  The Head of Office, Tourism Wing, Swat 

Mahd • Agartala for information. He is 

requested to execute an Integrity Bond 

from Sri Sri Saha before payment of encash-

mont of unuti].ised leave. 

The Head of Office,Directorate of ICAT, 

Agartal a:. 

Director's Cell. 

Personal file of Sri Samir Ch. Saha, Assis-
tant Director. 

. Guard file. 
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22.4862 

RES!DENCE 
c. fl 1). (Appi. Maths) LL. 	 5, Ramnagar 

Uigll (& 	\g.trt tia Bench 	 AN'NXIJRE Lrtaa9O
RamnagaT  

eurt Bar Association 	 ripura (West) 

05 ................................. 

- 

To 

1) Union of Lruiia, repr.usnte by the 

,Secretary to the Human i,courc a sptt., 

New )e1hi. 

V ?te 4sctor LianOr4j o  

pørt* itho&ity of  

• ,t 	t.um, L.oáh i 0 d Co.nj. Lex. 

Neu Qethi 110 0030 

3) 	)irector"inCharg$ 

$ç*rt* Authority of Irvia 

a1t 1.eks City. N.t.ji u?*& 	astern 

Centre. Calcutta 

700. 098. 

ziV4. 

Iir aná on baa 

ri ui4huu&an £).* (uta 1  

kti 	slctioti Gr44I(Wi.n cach). 

e "PO'rts Author:it:j of "n-Itia 'O  t*;tad at 

8aat 	 IMO  

idi1rQ)1st.1te.it  Trip Lcae 
...Ltic. Giver. 



• 

'1 

2 4W 

Dear Sire  

Under instruction and før and on bshsjf 

of my aforesaid cliont, I serve this Notic, upon 

you the Notice £ecsivers 8 tating the facts and

iM.Ing the roj.iof as her 	ez :.. 

I) 	ThaL my aiorogd c.1icnt was •Q)OiUtst1 in 

Q 	mdor th.o than Director. écaj 

vice Memo o.?.2(23)..zj,/63 dated 3-44963 issund 

by the Qirector of £éucatjeti, Government of Tri.pura 

and joined in sevico on 8-4463 A.J.  

 That, thereafter, my client was appointed 

to thd post of Phyajcaj, 1nstructor sines 1964 in 

continuation of service rendered in the post  of 

That tsile my client was aerving in ths 

of physical IngtructOr under  Governat.nt. Of  

Dripura, he received an interview for the peat 

of C0Ch1COaChjn Wing) &Ad sucesssfgiy pissed 

the interview and appointment issued under Memo 

of roIer.nco No.341(pP)fl5/s1 	30-4-1973 

issued, by Director of the b1atione. Zflt.itt* of 

orts, Pattialt, Punjab and my client was poat4d 

Contd .p/3. 

- 

4. 



in State 5orts Council. Trivanjrum. Ker4lla. My 

client was suPP0904 to join in Triv&nqru0j ,, K.ra.a 

but tlia Gvernnnt of Tripura requesteg the Netjovtjj 

o r:t J?ttka3 to Llow my ;li.nt 

*3**Zx Join in tILe 46taji Subhs -Regioncl, Cohin 

C2ntre Agoxtaja, 40,at Tripura which  ig under the 

control of Ntjcial Zrtitutc ttj. 

The Govornment oj Triur,i allowai to join on lien 

9trvice tor two yt&r& in  tha ailici I.nstitut 

e4t 
accor:jjy my Clint joiron 15-6-4973 in Neteji 

Subhaa Region,1 Cocbing Lentre, %qu
~-tala.. West 

4) 	That • thf 	my client was absorba i 

ancd C-,)nfirmed aftar completion of 2 ye; 1i. 

PaCiot in the poat o coach (Swimming) with •f1ect 

from t.1975 vi. Otfice Orger Lo.158 dated 

£kkbk9.k2 2'42 '4977 iu by the DirsctogN& ON  

tiona.l lfltitt• of Sports PttiR1*, Purij b. The 

name of my client la pJ.acei in 51.to.91 of the 

afore.jd office Q1er dateal 21-11..1977 

Thet 	xfty cXirit w&4  ailowc& Coech 

G2e.41) with tct fior.i 	i-i94O wiiic will be 

onta. ./4. 

- 	 - 



( (3 

•vUnt from ntorLty list of coaches aa on - 

1-4.1 9 	(Gr*d..4) • 	iJ cJi..nt warn allows t 

Cøh (Grads..i) v4s OLt. (r.r 90.5555/92 datad 

292..192 and his name was pace4 in £l.ho.51 o1 

thcz afor.aij 0der c'4atai 8-'2492 .nd he was 

çjivsn the bcriefit of co&cn( (i...uL) with sff.ct 

from 28.2.4c92. 

	

5) 	That thersa1t.r, Asjstant Dir4,ctor(c), 

14POrtG Authority of Znttia, NotaJi Sub Etstern 

COMM, Salt bake City vito offici Order NO.299/ 

2001 dated 138-2001 and by tbat order my CU.nt 

was e1lowe4j Coaa ($1ectjQfl Grad.) with effect 

tr3m 1 -122000 A.D. 

	

6) 	That thereafter, my Client has eons on 

£U.nfluj 	i.th •jf.ct Erorn 2$-.2..2002 AIIi) 

from 8ervjc(1 vi.i office Order No0675/2002 £asua 

by the Dicector Xnarga, '.'ports Authozity of 

mdii, Netaj i Subbas Eastern Centre, CActt*. Du 

in counting Ruperinfluatton, the period 614.4963 

to 14-.6.1973 was not counted and only tht psrio&. 

with 'Et.ct from L5.64973 to 282-2Og2 u counte1 

for peA$inery bzneLtt, This is cutes illegal and 

'ontA. .. p/S. 



d / 	- 

iecxicnintoq in Vio1jitiollof irtici. 16 of th• 

Constitutioja Of 

7) 	 55 per Meine No.14(5),s6/'7y1ca9 isu.â 

by Miflitiy of Pnnc• Govt. of £n$j the pit 

servi. 811ou) be counted fOr pSnslonery bsn.* Lts. 

M such the period w.e.. 844963 to 14649 

should be couitted for pencionery ben.jt • You the 

Notice qaceiverX have not counted the said perod 

B*rV*d under vt, of Tripura and th•xe is no 3u 

break in service. 

Un.r the above t'acts end ctrciiaatenc,a • 1 

thersfor,, $* aorve this dotice upon you  tym totioe 

Receivers requesting you to count the past fierrice ,  

of my ciisnt w.e,j. 8.44963 to 	4'o-193 in C#L.tCU- 

;ivallfYinq arvice for the purpose o reti 

to caLue the Paltsion 4LUdAh ani meki 

yment of all benefits sithin 15(fi) day. tro 

- the dete of rccept of this eotice,  in default,, wy 

cJ.ient will rile a ?etition/procing in a Couyt of 

Ccrn'ct.nt jUXidtctjon and  you tho Ntjce aecaji era 

wiLl be liebie for eli covta invo3vod t1rein. 

owa etithgun1•  
,çJ271 , 

(:Dr. 

Vwtal.a! Qjat 
 H CcurZ, 

Aøsrtst. $inc,. 



'Ttl 
GOVER1MENT OF TRIPURA 

F INANGS DEPARTMZIT 
S.. 

N,.P'.1(14)/66 	 Dated,Agartala,the 
ANNEXU41g lS 
23rd Dec'?l. 

Subject s. Benefit of part service tider Art 418(b) Of CSR 
.P822d!1rattL.Llswed0 

The undersigned is directed to forward herewith a c'y 
of the Gsvernmerkt of X*1ia, Ministry of Fdnance (Beartment of 
Expenditure), Office aensrand.ua N,.F.3(6)-Ev(A)flj. dt. the 
4th bec'?l, for information and fav3ur of necessary action. 

Sd/ (H. G.Roy) 
UNDER $ECBETARY TO THE GOVERNMEN10 OF 

TR IPTEA. 

ALL .SRAR1L3 ALL DEPARTHNT/HEADS OF DEPARTM3 OFFICE8. 

Cipy of G.C.No.3(6).v.(A)fl1 dt. the 4th Dec'1971 frm the 
Government of Iadi, Ministry of Finance, Department Of kKpOs' 
diture,.to all the. Mjstitries of the Govt. of Inia, etc. 

- ••••I•I•ss. 

. 	\ 

a4er Art. 418(b) of CSRs resignation of an appointaent 
to saks up., with proper permission, another appointment, 
wheather permanentor temporary service in *ioh counts *tt In 
full or in part is not resignation from public aervise. A 
question has been raised wheather ins ah caseS a separate Sane. 
tion should be issued indicating that 'resignation has been 
accepted under the above provisions, in order to enable the 
Audtt/Adslk -istratjve officer ti 1g1ats the con$'sequential 
benefits ii the latter Of PaY fixation, carry forward of lea*, 
iz pena'ionetc, The matter has been consider 1* consultation  

'with the Comptroller and A*iit General and it has been decided 
that in Cases of the ab.ve type the order acceting the resign 
natiot should clearly ,  indicate that the imployeè is res igning 
to join another appjntment with proper permission on and that 
the b*nefjts uier CSR 418(b) will be admis8ib]e to hinq The 
contents of the abov, order sh1d also be noted In the service 
books of the individuals concerned under proper attestation. 
The issue of any separate sanction has net been considered 
necessary. 

011•• 
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1 ,1014(5)/B6/T7/1.029 ANNEXUR€ 
GOVERNMENT Os'. Ii1D17\ 	 . 

nINrsTRy OF tiN?NC 
DEPq\' 	()P EXPEN )l 'L'tJ1S RHIENI' 	 . N 

CONTROLLER GErJER1J.I cr 7CCOtJN'3 
B'Ill FLX)R tOK NJ'N(  

KFI AtJ M.R1K ET NEI'l ) El d u - i 1 0003 
• . ._ 

Dated the 9th 0ctoer,19R6. 

• 	
. O1' 1. (J 	i-1E1UJ..Aj'JUUi-i 

fl )JOCL - Sillipli I: I ca don oL- 	UjU9 tmeLlts •Ofl aC ount of 
allocaLiou of leave snlry and pens en between- 

Cen tral 
 

:)ricl S Lab? Governmen CS 

'[be (Dvenirnefl L of I nd.i a atoi nLd a Comm ttee to review 

the ?xsting C F .R, Trear;ury iles and. JCCOUt Code Vol. .1 

and to make conceptual. suqcuPtioflS Ecr their evisiofl so as Cc 

itIlPl ify afld r 3 tional I 	these rules. '1ht Corn lii ttee in 

ch - p ter 5 of I t Secowl Report has; eamiiel t ie exis Ling 

turn of al ocaL.ij Li iou ahi 1.1. Ly on account of. leave s 1 ary 

and ponsion ary diaqcs of the -jnvernurn L e rv ints who have 

under thu C Lrl. CvO rni it and S Late Cove rnflri 

ceiiLcilnod 3.11 	)pen(li;< 3-h--TI and :rv of i\ccoun . code vol .1 and 

1iL 	the fO11OY;iZvj icoteii.L:iLioiis :- 

r :Licci of iei i .i ng lEre ala y contr l. ut ionS 

rti - 	Lu 	i.:ti30c1 wi t:li al LC ether a: 	- his is 	very 
5inal I f.f r,-iuLj.ori of 	uun L payable to S Late goveri1fl'fl 

on n(.c.uLt of di'utatlen of t:lie.tr ofT jeers to the 

tral  

( L) PJVuLv Of I 1 	•/0ilS.1 eli 	c- iitri 1)1.i.  

of - iLi'r_:1:.aLu ti !i 	 JI1 icli Fist be few and 
fr 1)CLt-:.OIi an.I Y'liIiI 1v' q.LVOfl up. 

(.:) lii rcuad L-. I''li; i nuar7 Iial>i I.Ly Ji 	Central  

may Lor'go ally 	('I1t1i 1  IIL.LOii 	I2OVOra I.o from State 
GeVo rIlme iL 	L.:. 	r.'ii Ccii Lr21 ;'.ve rim lir; it Off icem_'s a 2 

(U) hi l . Iuc à.ff CeIILIat (:';uHiIIel -IL ii abi]. Ll:y t)war.IS 

)etu;.L( 1 i1 1)1. 	 C1.,\'1:1F'iit 	E.i.coxa 	(maLniy All 

1 ndi 	.i:vice Of C i2r ) uho aL- .1e l l uLecl to ccmtre 

for Va I.yin; 	ul. 1 n au acfluoc gcai it pa 1rblC to 03ch 
S La L'2 cove ruiman L cy fe uor1 0(1 01.1 L a : the beiinn ing 

of the f inanci a1 year ,-1Ii(1 (IL.qburs'2iJ w whom in onc 
I. chip fltJhR ac 	--I n-aid (Non-P .1. an) :n the basis of 

a 	iiJ c formula ~ hi.ch Lakes jilt.) ac ount caIro 
- 	 S Lrenth, - aild 1IVcraqu I cuiqth off i.lcpu :a Lion of- 	il 

V10'. iifT j.i.I!OUr to Ccii rrd (o 'rnrnoimt. 

• 	 S 	 . - 

	 c:intd.... 2 
I. ,  
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/ 2 	Pu run t Lu the abevo, I t 1 	 1ciLlu I Iii consul L (DU.Oii 

yli Lh tile S tOLU GovCm 	to (it 5)UflSC wi th tIle sys torn of 

a1loçLiOI3 of lea salary and p 11 011 )Jt teCi3 Contral and SLaLO 

Goverr'iiiients as pocifid below 

(a). L,cavo Salary .- The ox;Lst;inq ystcin of eilocatioi •i 

or sharing of the 11a1)iiit'y On nccoynt of ioavc •i.i 

0(311 tn bU tiO11J by Con 'i:jl Govurn'n.Tht to SLate ,av c 

or vice versa will be d5.sponsed l'JiLh The liEi1 Y liLr-

for 1cav salax 	i11,iôrnö n full by the 
• 	- 	f rotui which the. Ghvornifleiit prococ, l S on .icnVo, wI 	Iic' 

i L,A his parent Dopa rtnnt or a boi: rowiiiq Dopar t;r vi 
* 	 (th whom ho is or deputation. 

(1Y'Peiision - The liability for pension including grtu.Ly 
Wi 11 be lrne in .f u 11 by the Ce n t ra i/s Late Gove n men t 
to which the Government servant prrnanent1y belongs 
at the time of retirrnent. No recovery of pro.: ortiOnatC 
pension wil'l be made • from Central/State Government 
under whom he had sevei.1. 

(c) Contributory Provident Fund - The ).ibility f - or Govt. 
- 	contributions will be borne by the-p3rent pcpar.rneflL 

- 	 of the Cutral or State GOvernlfl2I1L. (UIL1 110 share of 
contributions will be rocovered from, any borro';inq 
Department. 	 - 	• 

'3 . 	It has 61so 1x n p roposdto ex tend the 3 1DOV(3 prOv i s ions 

to exchance off officers between two State c,ovarrinQnt. 7ccor-

dingl, ' there will be no allocation of leave 	i1-ry/pensiol1 

contribution ainong the Dcpartm3ntS of the various $tate Govern- 

' rneIitS.  

4.. 	These orders will tak cl uffect from 1-4-117 and will apl.)ly 

to all cae of 103V0 alarics nnd polr3ions saiic Li',nod on or 

after that date. 

5. 	Necessary action ill rC.jar(i tO tile t)jyifl2Ilt of COfl)e11sOLioi1 

in the form of graI1L-1fla1d a on' .i ThcJcU in para l() above, 

to each State Government in lieu oE cenLr 1 1l Govor.Iii1rnt .!ahii.iUy 

• 'towards pension of State GoveriirYnit of C 	r is 	ncj L 

.' 'separately. 	. 	 . 

1- , 	• 6 	'Ibis is sues wi. Lb the con -1i.1rrI1:e oC the Colnp trol. l@j' ni1(l 

auditor General of IJla v ide h is U .0 .No. 11 11-AC. i/163-136 

vol.•II.cited 3,10.06. 	. 	 - 

TO 

I .  

Sd,/-.. 
P .v.DEs.1\I 

jt.• Contro.1,loi' General 01. Accounts. 

** 

• . . 

II 



*1/  
c 

ej c. 
. i 

(fuTA Nmirici 
CeiyaI 	znii..iative 

P/kTTat ;T1i 
t Bu.ch 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

CASE NO. O.A. 266 OF 2003 

MADHUSUDAN DASGUFA, 

Retired Selection Grade [Wing 

Coach], Resident of joynagar 

near Upencira Vidya Bliaban, 

Agartala, West Tripura. 

Applicant 

-Versus- 

1. UNION OF INDIA, 

represented by the Secretary to 

the Human Resource 

Department, New Delhi. 

2, THE DIRECTOR GENERAL, 

Sports Authority of India, J.N. 

Stadium, Lodlü Road Complex, 

New Delhi - 110 003. 

3. THE DIRECTOR-IN-CHARGE, 

Sports Authority of India, Salt 
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Lake City, Netaji Subhas Eastern 

Cntrc, Calcutta - 700 098. 

4. THE DIRECTOR OF YOUTH 

PROGRAMME, Tripura now 

renamed as the Director of ?outh 

Affairs & Sports, Government of 

Trip uxa, Agartala, West Tripura. 

.Respondents 

AND 

In the Mailer of 

An application under Section 19 

of the Administrative Tribunal 

Act, 1985. 

AFFIDAVIT-IN-OPPOS1TON ON BEHALF OF THE RESPONDENT 

NOS.2AND3 

' )-jR '(4NTA 90)260W i 	/ 	N. 

aged about years, working for gain at Sports Authority of India, Netaji 

Subhas Eastern Centre, Salt Lake City, Koilcata - 700 098 do hereby 

solenuily affirm and ay as follows 



i. 	Iamtt'. rj 	iit-  t(i 
	tSports Authority of 

3 

India, Nctaji Subhas Eastern Centrc, Salt Lake City, Kolkata - 700 098. I 

am competent and duly authorized to make and affirm this affidavit for 

and on behalf of the abovenamed respondent nos. 2 and 3. 1 am and have 

made myself well and fully acquinted with the facts and circumstances 

of the instant case and am accordingly able to depose thereto. 

I have read a copy of the application filed tmder Section 19 of the 

Administrative Tribunal Act, 1985 purportedly verified by Madhusudan 

Dasgupta, the applicant abovenained on an unspecified date Ihereinafter 

referred to as the said applicationj. I state and submit that I have fully 

understood the scope, contents and purport of the said application. 

1 have been advised to deal with and traverse only such allegations 

of the said application as are material for the purposes of disposing of the 

same and to deal therewith in categoric phrases. As such save and except 

what are matters of record each and every allegation contained in the said 

application is emphatically denied and disputed as if the same were set 

out herein and traversed seriatim. 

With reference to the aliegatians made in sub-paragraphs (a), (b), 

(c), (d), (e) and (f) of paragraph I of the said application save and except 

what are matters of record each and every allegation made therein and/or 

referred to therein is denied and disputed. I say that the applicant was 
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appointed as a Swinuning Coach in the Coaching Wing of Sports 

Authority of India on and from june 15, 1973. The applicant retired from 

Sports Authority of India, Netaji Subhas Eastern Centre, Kolkata on 

February 28, 2002. 1 say that on verifying the Personal File & Service Book 

of the applicant no record or information is ascertainable as being 

recorded regarding the applicant's past service during the period April 08, 

1963 to June 14, 1973 which could go to show that the applicant served in 

the Sports Authority of India 'in continuation' of his earlier service. The 

applicant was given fresh appointment. There was no continuity of 

service. Hence, the applicant's seivice with the Sports Authority of India 

was from June 15, 1973 to February 28, 2002 and the said period was duly 

counted for the applicant's pensionery benefits. 

5. 	With reference to the allegations contained in Sub-paragraphs (g) 

and (Ii) of paragraph I of the said application save and except what are 

matters of record each and every allegation made therein and/or referred 

to therein is denied and disputed. It appears from Annexure 10 to the 

said application that the applicant from the period April 08, 1963 to June 

14, 1973, had worked as a Physical instructor under the Government of 

Tripura. Moreover, the applicant had already withdrawn his total amount 

from his G.P.F. and had accordingly been totally detached from the 

service of the Iducation Department, Government of Tripura. The 

applicant's submission in Annexure 10 to the said application that his total 

service may be counted and recorded under the Sports Authority of India 
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from April 08, 1963 to june 14, 1973 in order to get the alleged full pension 

benefit of his service is rnisguidcd, invalid and not sustainable. In the 

circumstances the ques lion of counting the said period of April 08, 1963 to 

June 14, 1973 for the applicant's pensionery beiiefits cannot and does not 

arise. The said purported claim is barred by the principles of waiver 

and/or estoppel. 

With reference to the statements contained in paragraph 2 of the 

said application save and except what are matters of record each and 

eveiy allegation made therein and/or referred thereto is denied and 

disputed. It is denied that the Memorandums mentioned in the 

paragraph under reply are applicable in the case of the applicant. It is 

denied that by the said Memorandums the applicant is entitled to get the 

period of his past service purportedly served under the Government of 

Tripura with effect from April 08, 1963 to June 14, 1973 included for 

computation of his pcnsioncry benefits. 

With reference to the statements contained in paragraph 3 of the 

said application save and except what are matters of record each and 

every allegation made therein and/or referred thereto is denied and 

disputed. it is denied that the applicant's case is covered by the Order 

dated 26.03.2001 in C.M. AppI. 69/ 2001 arising out of C.R. 320 of 1995 

passed by the Hon'ble Guwahati High Court. The said Order passed by 

the Hon'ble Cuwahati High Court does not apply in the facts and 
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circumstances of the instant case of the applicant and therefore cannot be 

relied upon. Hence, the subscqucnt Order April 27, 2001 passed by the 

Secretary, Government of Tripura is of no avail to the applicant. 

With reference to the statements contained in paragraph 4 of the 

said application save and except what are matters of record each and 

every allegation made therein and/or referred thereto is denied and 

disputed. The said notice is false, fatuous, misguided and otiose. The 

contents thereof are denied. 

With reference to the statements contained in paragraph 4A of the 

said application save and except what are matters of record each and 

every allegation made therein and/or referred thereto is denied and 

disputed. The Memorandums mentioned in the paragraph under reply 

has no application whatsoever in the facts and circumstances of the 

instant case of the applicant. Without prejudice to the rights and 

Contentiom of the re.sptrndent nos. 2 and 3 herein and without admitting 

anything contrary to what has been stated hereinabove T would like to 

state as follows :- 

(i) It appears from Annexure 18 to the said application that under Art. 418 

(b) of CSR, in order to entitle an employee to get lus past service counted 

for consequential benefits in his present service the Order accepting the 

resignation of the employee should clearly indicate that the employee is 
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resigning to join another appointment with proper permission and that 
I/I 
I/I the benefits under the said Article will be admissible to him. Moreover, 
I/I 

the contents of the said Order should also have to be noted in the service 

book of the employee concerned under proper attestation. In the instant 

case there is no order/sanction/document on record to show that the 

applicant has resigned from the service of Government of iripura to join 

his service with the Sports Authority of India with proper permission in 

order to enable the applicant to avail of the benefit under the said Article. 

Hence, the said Article is not applicable in the instant case of the 

applicant. 

(ii) It appears from Annexure 20 to the said application that the 'Office 

Memorandum being No. 14(5)/86/TA/1029 dated October 09, 1986 

applies to Central/State Government employees who are on deputation 

from the Central Government to a State Government or vice-versa. 

Moreover, the said Order speaks about dispensation with the system of 

sharing pension liability between Central and State Governments. The 

said Order merely states that the liability for pension will be borne in full 

by the Central/State Government to which the Government servant 

permanently belongs at the time of retirement. The said Order does not 

prove or contain anything about the past service of an employee to be 

counted in his newly appointed service for pension benefit. The same is 

also not applicable to a Government of India enterprise. Moreover, in the 

instant case of the applicant there is no order/document on record to 
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show that the applicant was on deputation from the :s&Vice of the 

Government of Tripura to the service of the Sports Authority of India. 

Furthermore, from all the docñments on record it is crystal clear that the 

applicant wavena1reshppgjthent by the Sports Authority of Tndia 

Hence, the said office Memorandum has no application in the facts and 

circumstances of the instant case of the applicant. 

10. With reference to the statements contained in paragraphs 5 and 6 of 

the isaid application save and except what are matters of record each and 

every allegation made therein and/or referred thereto is denied and 

disputed. 

ii. With reference to the reliefs sought for by the applicant in 

paragraph 8 of the said application it is stated that the applicant is not 

entitled to any relief as prayed for in the said application or any other 

relief or reliefs. 

12. With reference to the statements contained in paragraphs 9, 10 and 

11 of the said application save and except what are matters of record each 

and every allegation made therein and/or referred thereto is denied and 

disputed. 
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The said application is vexatious, harrassive, malafide and made 

with ulterior motive and is liable to be dismissed in litninc with 

exernplaiy costs. 

The statements contained in paragraphs 	 true to 

my knowledge, those contained in paragraphs L 	4I are based on 

information derived from records which I verily believe to be true and the 

rests are my htrnble submissions before this I Ion'ble Court. 

(N. I. IORCONAIN) 
Op. Dlmtcto* (I) 

SAl. l4SEC. CALCUTTA 
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